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INTRODUCfION 

I, Chairman of the Estimates Committee having been authorised to 
submit this Report on their behalf, present the 18th Report on the 
Ministry of Information and Broadcasting - Newsprint Policy. 

2. The Estimates Committee (1990-91) undertook the examination of the 
subject and considered replies given by the Ministry of Information and 
Broadcating to the detailed questionnaire issued on the subject. Thereafter 
they took evidence of the representatives of the Ministry on 18.9.1990. The 
Estimates Committee (1992-93) at their sitting held on 6th August, 1992 
considered and adopted the Report. 

3, The Committee wish to express their thanks to the officers of the 
Ministry of Information and Broadcasting and the Registrar for Newspa-
pers for India for placing before them detailed written notes on the subject 
and for furnishing whatever information they desired in connection with 
the examination of the subject. The Committee also appreciated the 
fran kess with which the officers shared their views. perception and 
constraints with the Committee. The Committee also wish to place on 
record the cooperation extended to it by various newspaper organisations 
like ILNA. INS. IFSMN in sharing their views with the Committee. 

4. The .Committee have divided the Report into two Chapters. In the 
First Chapter the Committee have discussed the evolution of Newsprint 
Policy and its currettt constraints and prospects. The Second Chapter 
dwells upon the role of Registrar of Newspapers for India. verification of 
circulation of figures, blocking of titles and misuse of newsprint etc. 

S. In the Report the Committee have stressed the need for Government 
to formulate a long-term Policy for encouraging indigenous production of 
Newsprint based on cheaper raw material like baggasse. raw jute, sticks 
etc. as the country cannot remain dependent on the import of newsprint 
for all times to come. particularly when the demand for newsprint is bound 
to increase in the coming years. They have also desired that the research 
and development effort should be stepped up and directed at identifying 
such plants/trees which can be used as a cost effective raw material for 
production of newsprint. 

6. In order to encourage consumers as well as producers in moving away 
from excessive dependence on imported newsprint. the Committee have 
pointed out in their report that bias inherent in the existing tariff policy in 
favour of the imported newsprint should be eliminated. To this end 
appropriate changes in the tariff have been recommended so as to give a 
clear price advantage to the indigenous newsprint provided it is environ-
mentally compatible and ecologically harmless. 

(v) 



(vi) 

7. The Committee have also suggested that cut off mark for importing 
full requirement of newsprint may be brought down to 50 MT from 200 
MT at present as recommended by the Kelkar Committee and in res~ct of 
newspapers entitled to newsprint more than tbe cut off limit consumption 
of domestic newsprint may be enforced only in respect of newsprint 
required over and above the cut off limit. 

The Committee have further desired that the recommendations of the 
Kelkar Committee in regard to long-term policy on newsprint should be 
implemented without any further delay and a newsprint allocation regime 
based on fiscal control ushered in so as to minimise import orientation of 
newsprint industry . 

• 8. In view of the decanalisation of newsprint import the Committee have 
also recommended that the' Ministry should assist small and ~ medium 
newspapers in setting up 'Newsprint Consumers Cooperatives' so that they 
are able to enjoy the same economies of scale as would be enjoyed by 
bigger newspapers. They have also desired that efforts should be make 
indigenous newsprint available to small and medium newspapers at various 
regional locations. 

The Committee have recommended tbat imll'lediate steps should be 
taken for lectifying the present functional imbalance in the office of RNI 
which should accord due importance to its statutory functions. For this 
purpose, human and financial resources commensurate with 'its tasks may 
be given to this organisation. 

9. The Committee have also stressed the urgency of amending the Press 
and Registration of Books Act in order to simplify the procedure for 
registration of newspapers and to obviate the 'blocking of titles'. Simul-
taneously, they have also desired that registration work may be decentral-
ised to make it an easy exercise for newspaper$ spread in the length and 
breadth of the country. 

10. The Committee have further recommended that immediate steps. 
legal as well as administrative, should be taken to make the verification of 
circulation figures regular. effective and commensurate with the overall 
magnitude of newspaper industry so as to make estimation of newsprint 
requirement in the country realistic and to discourage the sale and 
purchase of newsprint outside the allocatory regime so long as Newsprint 
Control Order remains in force. For this purpose, they have desired that 
the Audit Bureau of Circulation may be made more independent and 
broad based and its working methodology be modernised appropriately. 

II. The Committee would like to express their thanks. to the Estimates 
Committee. (1990-91) for taking evidence on the subject and obtaining 
valuable information thereon. The composition of the Committee (1990-91) 
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is given at Appendix IV. For facility and reference the conclusions I 
recommendations have been printed in thick type in the body of the 
Report and have also been reproduced in consolidated form in Appendix 
V of the Report. 

NEW DELHI; 
August 10. 1992 

Sravana 19. 1914 (S) 

MANORANJAN BHAKTA, 
Chairman, 

Estimates Committee. 



CHAPI'ER I 

NEWSPRINT ALLOCA nON POLICY 

DlftDltIon 01 Newsprint 
Newsprint is the most essential raw material for a newspaper. India has 

never been self-sufficient in the matter of newsprint supply. Therefore, 
bulk of demand for newsprint is met through imports which bas necessi-
tated regulation of its supply through a Newsprint Control Order issued in 
tht year 1962 under the Essential Commodities Act, 1955. 

1.2 Clause 2(e) of the Newsprint Control Order defines newsprint as 
"paper of aay of the descriptions specified in Schedule-I, (of the order) 
used for printing and, shall in odd size newprint whether produced 
indigenously by any mill as specified in item 3 of Schedule-lor imported 
and certified to be as such by the Controller." Schedule-I of the Newsprint 
Control Order describes newsprint as follows: 

Which Printing Paper (excluding laid marked paper) with fibre 
content of not less than 70% mechanical wood pulp. 
Glazed newsprint. 

• Indigenous newsprint manufactured by NEPA Mills, Mysore Paper 
Mills, Hindustan' Paper Corporation (Kerala Newsprint Project) and 
any other mill notified by the Central Government in the official 
Gazette as a mill producing newsprint. 

Newsprint Allocation Policy - Determinant Factors 
1.3 The allocation of newsprint to various newspapers, periodicals, etc. 

is made on the basis of Newsprint Allocation Policy which bas generally 
been announced by Government every year. Over the years this Policy hu 
been circumscribed by-

(i) demand and supply imbalance; 
(ii) low domestic production; and 

(iii) Consequent dependence on imported newsprint. 
1.4 The following allocations of newsprint were made betw~n~982-83 

and 1987-88 by the Registrar of Newspapers:-

Year 

1977·711 
1978·79 

RNI ALLOCATIONS OF DOMESTIC AND IMPORTED 
NEWSPRINT (TONNES) 

Indigenous 

54.000 
40.000 

Imported 

2,07.992 
2.62.931 

Total 

2,61.992 
3.02.931 

• This parllgraph hilS been modified (rom time to time to include new units producina 
newsprint. 
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Year Indigenous Imported Total 

1979-SO 45,1XXl 2,97,900 3.42~9OO 

1980-81 4O,1XXl 3,29,484 3,69,484 
1981-82 54,822 3,16,796 7,71,611l 
1982-83 96,570 2,87,717 3,84,287 
1983-84 1.63,417 2,41,442 4,04,859 
1984-85 2,37,643 2,17,661 4,55,304 
1985-86 2,44,265 2,40,220 4,84.4145 
1986-87 2,76,815 2,55,121 5,31.936 
1987-88 2,95,916 3,06,670 6,02,586 

1.5 Allocation of imported as well as indigenous newsprint made by RNI 
during 1988-89 to 1990-91 and the estimated allocation for the year 1991-92 
are as under:-

1988-89 
1989-90 
1990-91 
1991-92 

6.15 lakh MT 
5.82 lakh MT 
5.73 lakh MT 
5.85 lakh MT 

The existing rate of growth of consumption is to the order of 7%. 
1.6 The projected demand and supply position upto 1995 is expected to 

be as follows: 

Year 

1992-93 
1993-94 
1994-9S 

Projected Supply-Demand Gap - 1995.· 

Capacity 

3.53 
3.S3 
3.S3 

Production 

3.36 
3.36 
3.36 

Estimated 
Demand 

7.87 
8.45 
9.12 

(Lath Tonnes) 

Supply-
Demand Gap 

(Imports) 

4.51 
5.08 
5.76 

1. 7 The latest policy on the subject envisages a rate of growth of 7% in 
the consumption of newsprint in the country.· Except during the years 
emergency (1975-76), imports during the entire decade of 70s constituted 
over SO"!,:i'Of total lupply of newsprint in India. In the first two years of 
19805 the 'proportion of imports rose still higher i.e. from 85 to 87%. It has 
further been eltimated that by 1994-95 the annual import newsprint may 
be about 6 lakh MTs for which an amount of °lU, 600 erores in foreign 
exchange will be required, 

o Pre-devaJuation priccI, 
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1.8 So far as the domestic production is concerned between 1970-71 to 
1981-82 NEPA was the only producer. Its annual production varied from a 
low of 37000 tonnes a high of 55000 tonnes during this period. Since, dien 
it has improved its capacity utilisation, even exceeding marginaOy its 
installed capactiy in 1987. Two new units Hindustan Newsprint Ltd. (HNL) 
and Mysore Paper Mills (MPM) .. ,ommenced production in 1982-83 and 
attained fully capacity utilisation b} 1986-87, by which time the Tamil 
Nadu Newsprint Ltd. (TNNPL) also cOh'menced production. Total output 
by 1987-88 from the 4 public/state sector mills reached a record of 2.91 
lakh tonnes. The private sector Rayalseema Paper which was licensed to 
produce 20,000 tonnes of newsprint from its existing plant produced 7000 
tonnes. Thus country's total newsprint output in 1987-88 reached 2.98 lath 
tonnes. 

1.9 Asked about the steps Government propose to take to meet the ever 
increasing demand for newsprint, the Ministry in a written note stated: 

"Five Mills (two in Central Public Sector, two in State Sector and 
one in Private Sector) are licensed for manufacture of newsprint 
in the country with an installed capactiy of 3.13 lakh Tonnes. 
News-print Mill in the Private Sector has not been reporting 
production for some time. In addition, a capacity of 7.94 lath 
Tonnes by way of Industrail Licences/Letters of Intent bas been 
sanctioned: As per the new Industrial Policy, newsprint based on 
minimum 75% pulp from bagasse, api-residues and other DOD-
conventional raw-materials has been exempted from licensing." 

E.alution of Newsprint PolIcy 

1.10 The Newsprint Allocation Policy has been need based and the gap 
between demand and supply is made up through imports. In this context 
the Ministry, in a written note, submitted as foUows:-

"The basic principles of newsprint allocation policy beiDa 
formulated by the Ministry of I&B have been:-
(i) Self reliance 
(ii) Need-based 

(iii) Freedom of Expression 
(iv) Growth; and 
(v) Checking of misuse 

,,: 

·r 
Dependence on foreign countries for years to come for newsprint 
which is the basic raw material f~ newspapers by a free 
domocratic country like ours involves rno doubt a great risk for 
obvious reasons. Hence efforts have"been on to manufac:ture 
newsprint indigenously and increase dJe capacity gradually." 

1.11 Newsprint Allocation Policy is a formal policy notified in the 
Gazette of India and the copies of which are placed on the Tables of both 
the Houses of Parliament. The POlicy is ge~ally aMounced by the 
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Government every year. The longest period for which the Policy had been 
in force is two years during 1986-88. 

Asked how newspaper organisations had reacted to the short durations 
for which newsprint allocation policy had remained in force. the Ministry 
stated that no representation had been received from any newspaper 
organisation for changing the duration of the policy. 

Newsprint Allocation Policy 

1.12 The relevant excerpts from note indicating changes and corrections 
affected in the newsprint Allocation Policy over the years are reproduced 
at Appendix I. 

1.13 The Ministry indicated the following circumstances which may 
necessitate modifications in Policy: 

(i) Availability of indigenous newsprint. 
(ii) Foreign Exchange constraints. 
(iii) Variation of ratio of imported and indigenous newsprint to 

be serviced to various categories of newspapers. 
(iv) Removing difficulties and problems faced by the imple-

menting agencies, servicing organisations. and in the inter-
est of newspapers industry - as a whole. 

1.14 It was further stated that there has been no comprehensive debate 
in the Parliament before the Policy is finally announced every year. The 
subject is discussed in the Newsprint Advisory Committee· consisting of 
Members of Parliament and representatives of newspaper organisations 
besides the official members representing various Ministries concerned. with 
the subject. Their views are taken into consideration while formulating the 
policy. 

(8) Long Term Newsprint PoUcy-Constraints and Prospects 

1.15 The Government of India acting on the basis of recommendations, 
the Committee of Secretaries mliJe in 1986. set up in 1988 an expert 
Committee under Dr. Vijay L. Kelkar to evoJve a Long Term Newsprint 
Allocation Policy. The Kelkar Committee recommended a two-step policy 
regime. the first being in the nature of transition and the second being the 
totally control-free tariff based regime. These recommendations are 
reproduced in Appendix II. 

In a note furnIshed to the Committee the Ministry stated that apart from 
the suggestions received from newspaper organisations and the evaluation 
made by Registrar of Newspapers with regard to the requirement of 
newsprint. indigenous production and foreign exchange availability. the 
modifications in the policy 1989-90 and 1990-91 were also based on the 
recommendations of Kelkar Committee. 

1.16 Tbe Ministry also clarified that the basic thrust of Kelkar 
Committee Report is on aelf-reliance in Newsprint and that in this context 
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the recommendations in Step-II have wider implications and involve 
number of Ministries/Departments of Food and Civil Supplies, Directorate 
General Technical Development and State Trading Corporation. Their 
comments have been obtained and are under consideration of th~ 
Government. 

CoefIctIng Interests and Pereeptions 
1.17 In a written note to the Committee, the Ministry summed up the 

reaction of various newspape{ organisations to the recommendations of 
Kelkar Committee, as follows:-

"The members of newspaper organisations representing Big, 
Medium and Small as well as t)le Language Newspaper 
Organisations were associated with the Kelkar Committee. 
Excepting the dissenting notes (attached to the report) by the 
members of the all India Small and Medium Newspapers 
Federation and the Indian Language Newspapers Association on 
the duty free import limit and the members representing ILNA & 
Indian Newspaper Society on tariff rate of glazed and standard 
imported newsprint, the recommendations have been acceptable 
to them. The All India Small and Medium Newspapers 
Federation. was aggrieved since special concessions for small and 
medium newspapers were not suggested and indicated that they 
were not party to the recommendations of Kelkar Committee 
Report." 

1.18 In this context the Secretary Information and Broadcasting, Govt. 
of lndia stated during evidence before the Committee:-

"Our difficulty in respect of the Kelkar Committee arise out of 
dualism in the constituency that we deal with, apparently the 
great divergence, in the interests of the large newspapers and the 
small and medium newspapers, as they have been articulated to 
us." 

1.19 Specifying these areas of divergence and the views of the MiBistry, 
the Secretary, I & B stated.:-

"As far as the newspaper owners are concerned, they are looking 
for a regime which is uncontrolled, where there are no 
restrictions on imports, where there are no customs duties on 
import, and in effect, there is really no control. The only control 
that probably exists is the market forces. 'The Kelkar Committee, 
if I have understood it properly, starts with the assumption that 
we should move towards a totally de-regulated situation iil as far 
as the individual newspaper owner's ability to import the 
newsprint is concerned and should also generate the regime which 
would increase the production of indigenous newsprint using the 



6 

rilbt technology. While keeping in mind the pecularities in the 
country and the environmental requirements." 

The recommendations of the Kelkar Committee given as the first 
step were acted qpon by the Government barring the move into 
the sit~aiiori where a regime of import duties would be imposed 
in a manner that could lead in the future years a free market and 
de--canalisation from STC and at the same time would protect the 
home industry. This aspect at one stage in respect of some kind 
of newsprint has been implemented and there have been 
interferences from the courts and we are back to a situation 
where a particular kind of a duty is levied." 

1.20 These differences in perception and somewhat conflicting interests 
of various segments of n~wspapers industry were confirmed when the 
Committee called upon various newspaper organisations to inform the 
Committee about their views on the subject, as also when the Committee 
met some representatives of these organisations in October, 1990 at 
Bombay. 

1.21 The Newspaper Society of India in a written memorandum (1990) 
to tbe Committee highlighted the following issues:-

"The Newsprint Con.trol Order which was promulgated at a time 
when there were total imports of newsprint and the newsprint 
availability was scarce. needs to be rescinded and the newspaper 
establishments should be allowed to purchase ne~print from a 
source which it finds suitable. Similarly, the import of newsprint 
both standard and glazed should be allowed under OGL. For the 
purposes of free imports, the Government should, in consultation 
with the industry: representatives estimate the requirement and 
allocate the foreian. exchange accordingly. 

The other issues relating to the Newsprint Allocation Policy like 
annual growth. wastage cnmpensation etc. should be based on 
actuals rather thap fixing a particular percentage which is far 
below ·the requirements." 

1.22 Representatives of various newspaper organisations including Indian 
Language Newspapers Association had discussion with the Committee at 
Bombay in October, 1990. 

The following points emerged from this discussion:-
1. The Policy (Newsprint Allocation Policy) should conform with the 

policy to support small and medium newspapers. 
2. Under the Newsprint Allocation Policy 1990-91 the publications 

allocated 2SO MTs have been given 35% imported newsprint and 
65% indigenous newsprint. In this case they have been given 87.5 
MTs imported newsprint and 162.5 indigenous newsprint which is 
quite discriminatory to other newspapers. 
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3. For the indigenous newsprint pnce there should be Price Fixation 
Committee. 

4. In the name of Freedom of Press attempts are being made by some 
interested parties for stopping canalising import of newsprint through 
the State Trading Corporation of India which should be continued. 

5. There should not be any custom duty for medium newspapers. 
6. RNI offices should be decentralised in five zones North. East. West. 

South and Centre. 
7. Indigenous mills should open their sales depots in various States to 

enable small and medium newspapers to lift their newsprint quota 
from such de centralised marketing set up. 

8. Central Sales-Tax should be abolished. 

1.23 Some other views expressed during discussions at Bombay are as 
under:-

1. Canalisation of import of newsprint through STC and a controlled 
distribution of indegenous newsprint under the Newsprint Control 
Order have created vested interests and opportunities for mal-
practices Control on its distribution should be dispensed with. 

2. Import of newsprint should be put on Open General Licence for 
Newspapers and others who use this as raw material. . 

3. For small newspapers. Government can provide relief by means of a 
concessional customs duty on import. 

4. Indigenously produced newsprint should also be completely 
decontrolled~ the newsprint control order should be abolished. 

5. The requirement of newsprint of the small and medium newspapers 
upto 10 MT should be met by imported or indigenous newsprint at 
the option and choice of the concerned newspaper. 

6. A long term newsprint allocation policy may be adopted i.e. at least 
for three years. 

(b) Allotment 01 Newsprint-Import oriented 

1.24 Imports have been the main source of newsprint supply. At present 
the share of indigenbusly produced newsprint to meet the total 
requirement of the newspaper industry is estimated between 50-60% 
depending upon the actual performance of newsprint mills. and the rest of 
the quantity is to be met from imported variety. Producing all the 
newsprint that the country would need does not appear to be feasible in 
the near future. Therefore. in coming years dependence on import would 
increase still more. 

Except for a few years in 70s the imported newsprint has been relatively 
cheaper. Since tariff mechanism has not been used to equate the domestic 
and imported newsprint price. a strict control mechanism was devised for 
rationing newsprint under a dual price regime. 



1.25 The Newsprint Allocation Policy 1990-91 provided that:-
I"Wherever applicable. it shall be incumbent upon the newspaper 
to first lift the indigenou!> quantity. 2(Altocations for the subse-
quent quarters will be made on the basis of the lifting of newsprint 
during the previous quarter(s) and imported newsprint shall be 
withheld proportionate to the quantity not lifted from the 
scheduled. indigenous newsprint mills. Whatever quantity of 
imported newsprint remain~ withheld at the end of the licencing 
year on account of non-lifting of indigenous newsprint shall stand forfeited 
along with the non-lifted quantity of 3(indigenous) newsprint." 
Further according to that Policy:-
"A newspaper with a basic annual entitlement of 200 MT and 
below will have the option to obtain indigenous or imported 
standard newsprint either in part or in full. "(The allocation of 
standard newsprint for a newspaper whose entitlement is above 200 
MT will be as follows: 
Imported 
~ysore Paper Mills Ltd. 
Hindustan Newsprint Mills Ltd. (Kerala) 
Nepa Ltd. 
Tamil Nadu Newsprint and Papers Ltd. 

35% 
19% 
19% 
17% 
10% 

1.26 In this cOhtext. the Kelkar Committee has recommended as 
follows:-

"The Committee is of the view that the indigel\Qusly produced 
newsprint should be consumed fully and that imports should be 
treated only as a supplementary measure. Therefore. the existing 
limit of 300 MT of imported newsprint supplied to small and 
medium newspapers at nil or reduced duty. be scaled down to 50 
MT. This 50 MT of duty free imports shall be extended to all 
newspaper irrespective of the size of circulation. Any newspaper 
requiring over and above 50 MT. shall be subject to the indigenous 
and imported ratio." 

1.27 While making this recommendation (Step-I) the Committee has 
taken note ot'the fact that 50 MT would cover all small newspapers whose 
average circulation is 550() copies. assuming 4 standard pages. This was expected to 
help in curbing the phenomenon of non-lifting of domestic newsprint. 

1.28 The Committee enquired why cut off limit for allotting entire 
requirement from imported newsprint had been fixed at 200 MT. when 

1 'A newspapers shall lift its allotment from rush sca &aJC:S buffer stock or from indiaenou5 
mills within tbree months in case of imported and six months in the case of indigenous 
newspaper from the date of illlluc of authorisation.' added in the beginning in Newsprint 
Allocation Policy 1991-92. 

2 Substituted by 'subsequent allocations will be made on the basis of lifting of newsprint 
allocated previously.' 

3 Deleted. 
4 Para 7.3 Substituted 'The allocation of imported standard newsprint for a newtpaper wben 

entidement is above 200MT will be made to the extent of 35 percent of its annual 
eDtit1ement. subject to avallability of forcip exellanl'!. The balanee 65 percent will be aUocated 
from IChedulcd indi&,eDOus newsprint mills in Ncwsprint A1locadoll Policy 1991-92. 
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Kelkar Committee had recommended a cut off limit of 50 MT in this 
regard. The Ministry in a written note clarified that this had been done in 
view of the dissent notes submitted by members of the Kelkar Committee 
representing small and medium newspapers and the Indian Language 
Newspapers against this particular recommendation of Kelkar Committee. 

1.29 In this context the Ministry also stated that the recommendation 'of 
the Kelkar Committee in regard to the re-classification of category of 
newspapers were accepted by the Government and circulation limit of big. 
medium and small newspapers was raised. Accordingly. the small 
newspapers' circulation was raised from 0-15000 to 0-25000. While fixing 50 
MT of imported newsprint for all newspapers the Committee noted that it 
would cover newspapers with 5500 circulation of 4 standard pages. 
Accordingly. 200 MT would cover newspaper with 22000 circulation and 
thus most of the small newspapers will be covered by this 200 MT formula. 
The basic for this provision has been the intention to protect the interests 
of small and medium newspapers. 

1.30 One newspaper from Calcutta drew the attention of the Committee 
to anamolous treatment given to newspapers requiring a liule above 200 
MT. It was pointed out that while newspapers requiring 200· MT of 
newsprint are allowed 200 MT from imported category. those whose 
requirement is over 200 MT viz. 210 MT or Qlore. then the Ministry allows 
only 73.5 MT i.e. 35% from the imported category. Asked what was the 
reason for this anomaly. the Secretary of the Ministry stated in reply 
that... "There has to be cut-off point somewhere." 

1.31 Asked if the newspapers are growing and the requirement goes up 
from 200 MT to 225 MT the entitlement eomes to certain percentage and 
whether it would not lead to financial loss to the newspaper. the witness 
stated:-

"Y ()u are absolutely right... the cost of imported newsprint is 
much less. If we work out the economic factor then with ~oo MT 
or with a small similar circulation the owner will be bettcr (Iff. 
Economically though he will not grow quickly." 

(c) PhysicaJ & Fiscal Control 
1.32 It has been observed from information furnished that newspaper 

organisations tend to prefcr imported newsprint and hesitate in lifting 
indigenously availahle newsprint. Even amongst indigenously availahle 
sources newspapers have heen showing preferences and. therefore 
Government/ RNI has resorted to compulsory lifting of indigenou!t 
newsprint hefore allocating the imported newsprint. In this context. the 
Ministry were asked whether the Government has thought ahout replacing 
physical controls with fiscal controls i.t'. price mechanism. In a written 
reply the Ministry (1990) stated:-

"Recommendations of Kelkar Commitlcl' in Step-II arc for a 
policy hased on fiscal me<lsurcs and m<lrkct dctcrmined pril'c. 
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However. increase in duty or any increase in the price of 
newsprint is likely to be resisted by newspaper industry and the 
small and medium newspapers may need some protection. The 
recommendations are under the consideration of Govt." 

1.33 The Kelkar Committee had drawn following conclusions in this 
re&ard:-

"The Allocatory Policy for newsprint has to be viewed in the 
broader perspective of long term options for meeting the 
expanding newsprint demand. The policy has to be such as to 
provide appropriate market signals to the domestic industry to 
gear up to the task of meeting this objective. Import substitution 
through tariff related market price should provide the appropriate 
signals-that there is no statutory price control regime for 
domestic newsprint. and yet. the price is not determined by the 
market. Individual retention prices based on normative costs are 
prescribed for each domestic producer with an added proviso of 
statutory allocation to ensure that domestic newsprint is lifted 
before the balance is allowed to be met from imports. The system 
does not operate satisfactorily-there is a lag in lifting domestic 
newsprint. as the prescnt system implies built-in incentive towards 
increasing imports at the expense of even efficient domestie 
producer. This mainly is because the effective rate of protection 
on the domestic newsprint is negative if the ~.xisting policy of 
making available imports at negligihle tariff levels continues-that 
an allocatory regime as it exists today is tantamount to rationing. 
involving Governmental intervention for fixation of quotas which 
is cumbersome and time-consuming. This task is further 
complicated as the circulation statistics received by RNI whic.h 
form the basis for allocations are inadequate and not totally 
reliable. Many newspapers do not even approach RNI for 
allocations and hence their circulation is not registered by RNI-
that the quantitative restrictions implicit in the allocatory policy 
convey wrong signals to both the producers of the newsprint as 
also the consumers. To the producer it implies cost plus pricing 
which does not provide adequate incentives to reduce costs. To 
the consumer the allocatory policy ensures a virtually tariff free 
import (Rs. 550 per tonne is less than 6% tariff and that too paid 
by only big and partly by medium newspapers) thus conveying 
the wrong signal to be profligate innewsprint imports." 

1.34 When asked during evidence whether fiscal controls could not be 
allowed to substitute for physical control upto a certain monetary limit. the 
Secretary I&B stated:-

"Well, this certainly is being examined. Some of the people 
involved are inclined to feel including Mr. Kelkar himself that 
there wiU .again 'be some for:n of regulation." 
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(d) Clubblna of Newspapers 

1.3S Referring to the reasons for clubbing the newspapers for their 
entitlement for newsprint, the Ministry in a note furnished to the 
Committee. stated that ....... the clubbing provisions have been included in 
the Policy since 1983-84. Accordingly, newspapers having the same title, 
language, periodicity and ownership have been clubbed to determine the 
category and entilement of newsprint. The objective of the clubbing 
provisions is to safe-guard the interest of small and medium newspapers. 
An owner of a number of editions with the same title, language and 
periodicity; even if his one individual edition falls in the small category 
with annual entitlement of newsprint below 200 MT, for that single edition 
is definitely better off than the owner of a single edition of small 
newspaper. This is the reason for retention for this provision even though 
big newspaper organisations have been pleading for its exclusion from the 
Policy. But the Government could not accept their request. 

1.36 Pointing out problems arising out of clubbing provision, the Indian 
Newspaper Society has stated that the last policy like the previous policies 
deviates from established principles and practices in regard to treatment of 
different ~tions of a newspaper for the purpose of calculating the 
newsprint entitlement as separate entities. Different editions of newspapers 
have been clubbed for the purpose of calculating quotas. This is unfair and 
not proper of several accounts. The policy denies the benefit of a lower 
and differential pricing followed in the case of small and medium 
newspapers under the scheme followed by the Finance Ministry. Editions 
of a newspaper, which on the basis of their individual circulation are to be 
treated as small and medium, are, by virtue of this clubbing provision 
unjustly taken to a higher category with a consequential higher cost burden 
to the estiblishment. 

1.37 It has further been pointed out that the Press and Registration of 
Books Act, treats each edition as a separate entity and each edition is 
required to be registered separately and statutory returns are also required 
to be submitted individually. 

1.38 The Kelkar Committee which also addressed itself to this issue in its 
report has pointed Qut that the objective of the clubbing provision is to 
provide certain safeguards to small and medium newspapers. However, 
newspaper publishers feel that the provision should be dropped because 
such a publication is given newsprint on the basis of its own performance 
as a single unit. It has been noted that some of them find it easier to take 
new titles and start new publications than trying to increase the circulation 
of their exi~ting newspapers. 

3S82It-7 
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(e) To Import or Produce 

1.39 Kelkar Committee in their report stated that the allocation policy 
for supply of newsprint to media industry so far followed is more import 
oriented. There was some rationale for this policy during the decade of 70s 
and early 80s when domestic production of newsprint met a very small 
proportion (lS% to _ 20%) of total demand. 

1.40 The demand for newsprint has accelerated (at 7% annually) and 
despite sizeable capacity additions during 1982-85. the lap between supply 
and demand is likely to widen from present 40%. 

1.41 Since there is no additional newsprint capacity under active 
implementation (present domestic capacity being 3.1 lakh tonnes) higher 
level of imports each year from 1988 would be inevitable. As against 1987 
imports of 2.5 lakh tonnes the country would require to import nearly 6 
lakh tonnes by 1994-95 which is anticipated to cost over· Rs. 600 crores. 

1.42 Evidence available suggests that donestic newsprint industry is 
ef\i4:jent in conversion costs, yet the domestic costs are higher by 30"10 of 
cit price mainly because of inferior quality of raw materials-bamboo and 
lwdw~requiring higher use of chemicals for bleaching and enerlY as 
compared to U.S. and Canadian Industry. This cost disadvantage cannot 
be corrected since India has hardly any conferous forests to rely upon as a 
lOurce of raw materials. Besides, denudation of forests has serious 
ecological implications and therefore precludes any further expansion of 
wood based industry in the country. ,-

1.43 Alternate raw material to sustain expansion of newsprint industry is 
ICen in renewable bagasse which the country has in abundance. The 
IUGCCIS of Tamil Nadu Newsprint Ltd. based on this renewable raw 
material route has opend up a new vista and, if the country adopts a 
proper mix of fiscal and market related policies, India can produce all the 
DeWlprint that the country needs. 

In this context the Ministry in written note stated, "Producing all the 
newsprint that the country would need does not appear to be feasible in 
the near future." 

1.44 In this reprd the Kelkar Committee bas observed as follows:-
"It would not be in the national interest to have a growing and 
vigorous press media remain dependent continously on the 
vagaries of international markets as also on the uncertainty of 
foreign exchange allocation depending upon BOP (Balance of 
Payment) situation." 
"Even though the international market price of imported 
newsprint has been 20 to 30% lower than the domestic price, 

• Pre-devaJuation prices. 
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there IS reason to believe that as India emerges as a large 
importer in view of growing consumption requirements (7% 
annual growth in consumption), the import bill is likely to reach 
overt Rs. 600 crores by the end of 8th Plan and may even be 
higher thereafter. The Indian entry with large orders may push 
up the international price, thus raising the import bill even 
beyond· Rs. 600 crores by 10 to 15%." 

"The current level of import cannot be sustained especially if the 
viaoroqa 1I'0wth of domestic press media is to be maintained at 
the current growth rate of 7% annual compound. This rate of 
IfOwth can only be lustained through domestic production. Policy 
frame work should, therefore, attempt to provide a thrust in this 
direction for lu.taining long term growth in press media." 

1.45 Asked what was the rilk in continuing reliance on imported 
aewaprint, the Secretary, Information and Broadcasting stated that if there 
are lOme factors which create difficulties in the availability of newsprint, 
they will very seriously affect our newspaper industry. 

The Kelkar Committee hu further observed: 
1. The Indian newsprint industry ules conventional type of ra¥(!' 

material namely bamboo/hard-wood and produces newiprlht 
which il inferior in quality u compared to the newsprint 
produced In Scandinavian and North American Countries where 
long fibre IOftwood is used al raw-material which is not available 
in our country. Nor is there any future prospect of such raw 
material becoming available. 

2. The high cost differential in producing newsprint by Indian mills 
vis-a-vis the other newsprint producina countries is mainly due to 
hiah Input of chemicals and energy coats in India (Para 4, 
Chapter 6). 

3. The availability of raw material to sustain all future capacity 
expansions is the most important factor. There are only two raw 
material routes that could be considered. The first is conventional 
bamboo/hardwood and the second the renewable resource 
bagauc route. Conventional raw material route sustains the 
existing NEPA, Myaore Paper Mills, Hindustan Newsprint Ltd. 
for producina the newsprint besides large private paper mills 
providina various cultural verieties and packaging paper (Para 5 
" 6, Chapter 6). The replenishment of forest resources may be 
pouible through farm forestry and captive plantation. This 
possibility needs to be explored fully since even in bagasse balled 
plants, 20% of raw material if, w.JOd/bamboo pulm from fotesl ---_ ... __ .. " .•... _------

• At pre-dtvlluadoD price •. 
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resources (para 9 Chapter 6). But forestwood requires a 
miniinum 8 yean generation cycle and denudation of forests 
would affect ecological balance also (Para 8 &. 11, Chapter 6). 

4. Bagasse is generated in very large quantities and fraction thereof 
if made available to produce pulp, will meet the raw material 
requirements of all the future capacity of paper and newsprint in 
the country. Bagasse ill a renewable resource arising from annual 
cane crop and does not upset the ecological balance (para 11, 
Chapter 6). 

1.46 In this context the INS made (1990) following submission to the 
Govenunent:-

"There should be an institutional framework for the assessment 
and estimate of the overall newsprint requirements each year, the 
realistic production levels that could be achieved by the 
indigenous newsprint mills and the quantities that have to be 
imported. The newspaper industry should also be involved in this 
exercise and once the imports are determined, adequate foreign 
exchange to cover the quantity should be released by the Finance 
Ministry so that all the allocations are fully serviced." 

1.47 When asked whether Ministry has taken into consideration the 
implications of promoting indigenous newsprint production viz-a-viz 
imports in the context of forest cover in the country, the Secretary, I&.B 
ltated that even though the Ministry were conscious of this aspect no such 
excrciIe had been done. While reacting to a query regarding~he soundness 
of the present J)C?licy of producing more newsprint indigenously while 
Nltricting its impotts in the face of a 7 per cent rate of growth in demand, 
tbe Secretary I&.B stated, "I agree, we must not really go beyond the point 
in regard to indigenisation." 

1.48 In a written reply to another question, the Ministry stated:-
"The capacity utilisation of the four mills currently manufacturing 
newsprint has been over 95%. The main constraints in creating 
new capacity relate to (i) madequate availability of forest-based 
raw material and (ii) bigh capital cost. 
The private sector is permitte(J to enter the newsprint industry. 
Several letters of Intent/lndustriai licences have been granted to 
the private sector enterpreneurs for setting up newsprint projects. 
Broad bandin, facility has also been given to paper industry to 
manufacture newsprint subject to cenain stipulations." 

1.49 The Committee in a note funher stated that the only way out for 
attaining self-sufficiency is to set up bagasse based units. The Tamil Nadu 
DeWJprint mills has already proved its technical and financial viability by 
mixing bagasse pulp with some wood pulp. Since the bagasse is used by 
$apr mills as a fuel, in case the bagasse is used as pulp, the mills have to 
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be supplied alternative fuel like coal or oil. In such a situation sugar mills 
would require financial help for replacement of machinery etc. The 
newsprint made with bagasse will be costlier than newsprint made from 
wood pulp and the difference in price with imported newsprint is likely to 
increase. The indigenous mills have to be protected through fiscal 
measures. 

1.50 According to the Ministry of Information & Broadcasting the Govt. 
had approved the proposal for setting up of 3 more mills for manufacture 
of newsprint in priyate sector as per details given below: 

Name of 
Units 

Location Capacity 

i) NEPA Ud.,Aliganj Distt.88,900 
Moradabad, tonnes 
U.P. 

il) Tamil Distt. South 1 Lath 
Nadu Arcot (Tamil tonnes 
Newsprint Nadu) 
& Papers 
Ltd. 

Proposed 
investment 
(in crore) 

367.21 

844.00 
(including 
investment 
on) the 
manufacture 
of 1 lakh 
tonnes of 
writing & 
printing 
paper) 

ill) Western-
Mahars-
shtra 
Dev. 
Corpn. 
Ltd., 

Nimgaon, 
Distt. 
Solapur, 
Maharashtra 

1.15 416.00 
lath 
tonnes 

3,03900 tonnes 

3S82LS-8 

App. time 
required for 
commencement 
of commercial 
production as 
reported by the 
Units 

4 years 
w.e.f. 
25.5.94 

4 years 
w.e.f. 
6.11.94 

4 years 
w.e.f. 
31.8.94 
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1.51 The source of inputs such as raw materials, Chemicals, etc. and 
foreign exchange outgo have been reported by the units as under: 

Unit 

i) NEPA Ltd., 

ii) Tamil Nadu 
Newsprint and 
Papers Ltd. 

Raw materials I Machinery 

Indigenous: 

Imported: 

Indigenous: 

Imported: 

Baggasse & 
Eucalyptus 
a) Chemical Pulp 
b) Machinery 
Baggasse & 
Hardwood 

a) Stores & 
Spares 
for maintenance 
b) Machine 
clothing, 
refiner plates 
doctor Blades 

FE outgo 
(Rs. in crores) 

4.29 
84.16 

1.90 

11.40 

296.00 

iii) Western 
Mabarashtra 
Development 
Corporation 

Indigenous: 
c) Machinery 
Baggasses, Coal 
Chemicals and 
additives 

Imported t..fachinery 63.84 

(1) Canalization or Newsprint Imports 
1.52 In a written note the Ministry infonned (1990) Committee that 

"initially" the newspapers were allowed to import newsprint against licence 
issued by the CCI&E. From lQ74-7S, however. the entire import of 
newsprint was canalised through the State Trading Corporation of India 
(STC). Newsprint imports continued be canalised through STC upto 31 
March , 1992. 

1.53 Secretary, Infonnation and Broadcasting stated during evidence:-
"Whereas large newspapers would like a situation where they are 
able to make their own arrangements for import, the small 
newspapers and some of the medium newspapers have constantly 
been of the view that we should do away entirely with canalisation, 
which was not in their interest. We have a situation where the STC 
seems to feel that unless the entire bulk \~ given to them to import, 
they may not be able to import that tlIing efficiently." 
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1.54 The Ministry also stated (1990) that request for decanalisation was 
examined but in the larger interest of smaU and medium newspapers as 
wen as foreign exchange constraints the demands of the big newspapers 
could not be accepted by the Government. 

1.55 The Ministry was asked as to what were the compulsions which led 
the Government to canalisation of newsprint rather than allowing import 
of newsprint by newspapers either directly or through other agencies and 
what were the advantages of present arrangements for import of newsprint. 
The Ministry in this regard stated there has been a persistent demand 
through representations as well as during meetings of Newsprint Advising 
Committee, mainly from large newspapers that the allocatory regime 
should be done away with and the newsprint import should be decanalised 
with OGL facility. However, representations from small and medium 
newspapers and language newspapers have voiced their protesi against it as 
decalanalisation would affect their interest. 

Pointing out the advantages of canalisation, the Ministry stated (1990) 
that under the current scheme of canalisation Government was able to:-

(i) Monitor and achieve purchase of maximum quantities available from 
Rupee payment area and thus restrict the outgo of free foreign exchange; 

(ii) Achieve maximum utilisation of Indian shipping space for carriage of 
imported newsprint; 

(iii) Equitable distribution of newsprint to the publications, especially 
those in the small and medium categories; 

(iv) Full utilisation of indigenous availability of newsprint. 
1.56 In subsequent note in May, 1992 on the subject the Ministry 

clarified the latest position in this regard as follows:-
"A note for Cabinet Committee on Political Affairs (CCPA) 
regarding increase in the price of indigenous newsprint had been 
submitted by this Ministry incorporating therein the views of the 
Ministries of Commerce, Industry and Finance. While considering the 
note submitted by this Ministry, the CCP A decided to decanalise 
newsprint imports. However, the Ministry of Commerce are again 
approaching the CCP A for reconsideration of this decision." 

1.57 The Committee enquired whether there was any difficulty in having 
a dual arrangement, for the small and medium newspapf:rs the present 
arrangement of supply of newsprint by STC nmld continue if the larger 
newspapers feel that they were in a position to import their requirements 
more efficiently and effectively given the situation of fiscal controls upto a 
certain monitary scale then the Government could be saved of great deal 
of botheration and regulation also. 

The witness stated in this regard that: 
...... The other issue that we are addTl:ssing ourselves is the qut:!>tion 
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of dccanalisation but the small newspapers say that they will not be 
able to make their own arrangements for buying." 

1.58 When asked why STC could not cater to their demands, the 
Sec:retary stated: 

"So far the STC has been reluctant. I do not think there is reluctance 
on the basis of their desire to continue with the monopoly situation. 
Tbey, genuinely seem to feel that the requirement of the other group 
of people is not really large enough for them to operate effectively in 
the international market." 

New Newsprint PoUcy 
1.59 The Ministry of Information and Broadcasting in reply to ~ ,lstarred 

Question No. 3150 answered on 16.3.1992, stated that the Government 
have decided in principle, to decanalise the import of newsprint w.e.f. 1st 
April, 1992 and the import of newsprint will be governed by Import 
Export Policy that would come into force w.e.f. that date. In the Export 
and Import Policy announced by the Government for 1st April, 1992 to 
31st March, 1997, it has been stated that 'the newsprint is permitted to be 
imported only against a licence or in accordance with a public notice issued 
in this behalf.' 

1.60 Asked about the conditions imposed for importing Newsprint under 
the new Import Policy, the Ministry of Information a'nd Broadcasting 
stated:-

(i) In the case of those newspaper whose annual entitlement is 
determined by the RNI to be more than 200 motric tonnes of 
standard newsprint, the newspapers shall be free to import standard 
newsprint on the condition that for every two metric tonnes of 
indigenously produced newsprint purchased by them they will be 
entitled to import one metric tonnes of standard newsprint. Such 
newspapers shall submit quarterly returns, duly certified by the 
Chartered Accountant, to the RNI in the prescribed form, with a 
copy to the Chief Controller of imports and Exports. 

(ii) In the case of those ne'.vspapers by the RNI to be less annual 
entitlement is determined by the RNI to be less than 200 metric 
tonnes, the RNI shall issue an Annual Entitlement Certificate for 
import of standard newsprint specifying the maximum quantity that 
the newspapers is allowed to import. If tbe quantity specified by the 
RNI is less than 50 metric tonnes, the newspaper concerned may 
import it in one or more instalments. If the quantity specified by the 
RNI is more than 50 metric tonnes and upto 200 metric tonnes the 
newspaper is allowed to import the permitted quantity in not less 
than two instalments. The first instalment shall cover only 50% of the 
maximum quantity allowed to be import by the RNI. the Newspaper 
shaD submit a half-yearly return to the RNI in the prescribed form, 
with a copy to CCI&E. 
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(iii) The glazed newsprints shall be imponed only by those 
periodicals which are regularly published and which have multi-oolour 
printing requirements. Such periodicals shall hold a cenifieate of 
entitlement to import glazed newsprint issued by RNI. The maximum 
quantity of' glazed newsprint that a periodical may import in a 
financial year shall be specified in that certificates by the RNI. The 
periodical shall submit an annual return in the prescribed form to the 
RNI, duly certified by a Chartered Accountant, with a copy to the 
CCI&E. 

In respect of indigenous newsprint, RNI will not make individual 
allocations. 

1.61 To a question whether after decanalisation w.e.f. 1.4.92 the 
newspaper will have to purchase required foriegn exchange in tbe open 
market, the Ministry of Information and Broadcasting replied in affirma-
tive and stated that the policy does not provide any special dispensation in 
this regard. 

1.62 Asked whether the Government had extensive discussions with the 
representatives of the newspaper industry before finning up its decisions 
on newsprint decanalisation, the Ministry stated:-

"The newspaper industry in general and Indian Newspaper Society 
(INS) in particular have been demanding the decanalisation of the 
import of newsprint. they expressed their views in the Newsprint 
AdviSOry Committee meetings. The matter has also been discussed by 
the Ministry of Commerce as also Cabinet Secretariat with the 
newspaper industry." 

1.63 In this connection Indian Federation of Small and Medium 
newspapers have, however, written to the Estimates Committee as 
under:-

(i) small newspapers cannot be bracketed with big newspapers in the 
matter of import of newsprint. In view of financial limitation of the small 
press, (i.e. the grassroot press for the grassroot public), the Federation has 
demanded that foreign exchange be made available to the consumer of 
imported newsprint wholly or as per its requirement at official rate (and 
DOt at market rate). 

(ii) where a small newspaper for many other reasons likes to consume 
Indian, newsprint, it should have the option to do so at a rate which should 
take into consideration the ("'OBsession given to it· by Rajiv Gandhi 
government i.e. a concession of Rs; 700/- per tonne. If this is done, it will 
go a long way to meet and tend to equalise the cost against freight, 
transport and delays in transport. (It may be pointed out that big 
newspapers suffer from no such disability since these are published from 
metropolitan towns, not interior towns. 

3582LS-Q 
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(iii) Availability of foreign exchage at official rate should be subjected to 
proven consumption of imported newsprint by an individual small 
newspapers and in no case exceed 200 MT per annum. 

In the case of new newspapers, imported newsprint should be available 
to the small newspapers on the same principle as above i.e. not exceeding 
200 tonnes in a year subject to its furnishing infalliable proof of 
consumption every quarter. In the Case of old newspapers, consumption 
proof should be furnished once a year. 

(iv) Small and medium newspapers organisation IFSMN I newspapers co-
operatives should be recognised by government to import newsprint for 
their members in the category of small and medium newspapers at official 
rate or buy indigenous newsprint at consessional rate as outlined above." 

1.64 The Federation have also submitted that small newspapers may not 
be treated equal to affluent sector of newspapers and industry as small 
newspapers are published from areas which are economically weak, 
distance-wise in the interior, educationally not so well served, as 
metropolitan towns or a few industrial towns. The advertising reve9ue is 
also limited in their case. 

1.65 To a question whether there have been any other policy change 
consequential to de-canalisation or otherwise, the Ministry have replied in 
the negative. 

(&) Prieio. Mechanism and Duty Stnicture 
1.66 In written reply to a question the Ministry stated that the Kelkar 

Committee Report (August 1988) on Long Term Newsprint Allocation 
Policy has concluded that the domestic costs are higher by 30% of cif price 
mainly because of inferior quality of raw material-bamboo and hard wood 
which require higher use of chemicals for bleaching and energy as 
compared to U.S. and Canadian Industry. 

In this context, Ministry further stated:-
"There is 00 statutory control over the price of indigenous newsprint. 
Newsprint mills fix their prices from time to time taking into account 
the cost of production and other relevant factors. The Bureau of 
Industrial Costs and Prices has been conducting studies on cost and 
pricing of newsprint industry from time .to time. The last such study 
was completed in January. 1990." 

1.67 The Ministry in a supplementary note to the Committee also 
stated:-

"Chemical cost in Indian mins is considerably higher because of the 
inferior quality of raw material.· This is a major domestic 
disadvantage which cannot be remedied because of the nature of raw 
material available in the country. The pulp produced in Western miDs 
does not need much chemicals for brightening purposes. 
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Energy cost is almost double the cost in USA and Canada due to 
the low quality of raw material, increased use of chemicals for 
brightening purpose and higher rates of energy in either form of 
purchased electricity or fuel." 

1.68 Asked what incentives had been given to indigenous newsprint 
industry to effect cost reduction, the Ministry stated that:-

"The following incentives have been given for reduction of cost of the 
indigenous newsprint:-

(i) Import of woodpulp, wood chips and wood logs has been allowed 
under OGL at a low rate of customs duty. 

(ii) Newsprint is exempted from excise duty." 

1.69 The Committee were informed that in the entire world only four 
countries viz. Greece, Portugal, Spain and Japan impose customs duty on 
newsprint. In this regard, the Ministry of Information and Broadcasting 
explained the rationale behind the practice of imposing customs in India as 
follows:-

"The rationale behind imposition of levy on imported newsprint inter-
alia is to frame a measure of restraint in the consumption of imported 
newsprint, conserve foreign exchange and to provide protection to 
indigenous newsprint industry." 

"The present rate of import duty on newsprint is Rs. 450/- PMT in 
the case of standard newsprint and Rs. 5501- PMT in the case of 
glazed newsprint. Medium newspapers are charged customs duty at 
Rs. 2751- PMT for standard newsprint while small newspapers are 

I 

altogether exmepted. The revenue realisation by standard newsprint 
is estimated to be approximately RI. 15 crores during 1990-91 and 
that from the glazed newsprint woold be approximately Rs. 2.2 
crores. The contributions to the price of standard and glazed 
newsprint are, therefore, Rs. 450/- and Rs. 550/- PMT respectively." 

1. 70 It is seen from the reply to Starred Question No.329 replied on 7th 
August, 1991 that the newsprint mills had increased price of indigenous 
newsprint on 4 occasions during the last two years. Similarly price 
increases of imported standard newsprint were effected on 6 occasions and 
glazed paper on 7 occasions during this period by the State Tradinl 
Corporation.ln this connection Ministry of Information and Broadcasting 
have furnished the foUolwing details: 
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"The indigenous newsprint mills have increased price of newsprint on 
four occasions during the last two years. The range of price increase 
on each occasion is given below:-

May/June, 1989 
May/June, 1990 
October/November, 1990 
June, 1991 

Range of price Increll8e 
Rs.1910-3440 
Rs.865-1044 
Rs.656-900 
Rs.750-1100" 

1. 71 To a question whether the newsprint mills asked for incH', 
price of indigenous newsprint on their own or they asked for in 
price only because STC increased prices of imported standard I. 

the Ministry replied: 

, in the 
'1St' in 
'print, 

"Government have no control over the prices of indigenou~ newsprint 
which are determined by commercial market forces. Indig~nous mills 
increase their prices on their own which are subject to periodic post 
facto BICP studies. The mills have reported that they incrcaged the 
prices of newsprint on account of escalation in input costs. However, 
prices of indigenous newsprint have no relationship with prices of 
imported newsprint." 

1.72 According to Press reports State Trading Coporation proposed to 
levy Rs.60 crores burden on newspaper establishments retrospectively. 
Asked about the reasons for increasing the price retrospectively for the 
newsprint that had already been paid for and consumed by. the newspaper 
industry, the Ministry stated: 

"Prices are generally fixed on quarterly basis. In this case, STC 
proposed to cover the additional liability along with the prices for the 
quarter July-September, 1991. Initially, the proposal was placed 
before the Newsprint Price Fixation Advisory Committee on 
3.7.1991, but the decision was deferred, and prices were approved 
only for the month of July, 1991. The next meeting of the Committee 
was held on 30.7.1991, where STC proposed to load the additional 
liability on the prices of newsprint chargeable from 1.8.1991. The 
prices are fixed prospectively and the deficity accrued in previous 
quarters is adjusted in the prices fixed for the next quarter and is 
made up by prospective sales. 

The additional liability of over Rs.60 crores accrued due to exchange 
parity adjustments and rolling of credits taken under the Banker's 
Acceptance Facility and Special Over Draft Facility Schemes." 

1. 73 To a question whether th~ Government were aware of the adverse 
effect of steep increase in prices of newsprint on small and medium 
newspapers, the Ministry of Information & Broadcasting replied in the 
affirm~tive . 
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1.74 Asked as to how the Government propose to ensure that these 
newspapers are not closed due to this price hike, the Ministry stated:-

"Newsprint is allocated to the newspapers as per Newsprint 
Allocation Policy announced by Government from time to time. 
which is determined keeping in view freedom of Press. healthy 
growth of Press etc. The regular n~papers with an annual 
entitlement of upto 200 MT of newsprint are given the option to take 
imported newsprint in full. This concession is given to small and 
medium newspapers keeping in view the comparatively cheaper price 
of imponed newsprint. The newspapers with an annual entitlement of 
50 MT or below are given the option to take the entire quantity in 
one instalment as against quarterly authorisations issued generally. 
The newspapers with an annual entitlement of more than 50 MT but 
upto 200 MT are releas~d newsprint on hal~ yearly basis." 

(h) Other policy aspects 
Glazed New.sprinl 
1.75 The glazed newsprint is not produced in the country. It is generally 

given to periodicals with multicolour printing requirements and having 
specialised target readership. 

1.76 Import of glazed newsprint should never have been part of the 
allocatory policy. Even though the country does not produce glazed 
newsprint. there has been no attempt to assess the possibility of import 
substitution. The c.i.f. price of glazed newsprint in 1988-89 is reponed at 
Rs.11.452 per tonne. With just 30% tariff domestic units would have 
received the appropriate signals for striving for import substitution. The 
current allocatory policy fails to provide any such signal. 

1.77 The Kelkar Committee in its report has therefore recommended 
that "Glazed newsprint imports should be taken out of the allocatory 
regime. Imports of Glazed newsprint should be permitted on OGL with 
55% tariff". 

1.78 The Kelkar Committee report also includes dissent notes by the 
members of the Indian Language Newspapers Association (ILNA) and 
Indian Newspaper Society (INS). The dissent note stated that members 
representing ILNA and INS did not agree with this tariff rate. ILNA felt 
that it would hurt small and medium magazines printed on Glazed 
newsprint. They desire duty free import of Glazed newsprint. 

1.79 In a written note the Ministry stated that before the Newsprint 
Allocation Policy of 1989-90 was formulated and announced. the 
Goverment examined various proposals of Kelkar Committee including the 
customs duty on Glazed newsprint. After detailed examination and 
scrutiny. the Government in the budget proposal of 1989-90 decided to 
impose 30% ad valorem customs duty. Due to ill1position of 30% ad 
valorem customs duty on glazed newsprint in the budget proposals of 1989-

3582LS-I0 



24 

90 the price of Glazed newsprint went up by about Rs.4,OOO per MT. The 
Government expected to earn about Rs.12 crores on this account. This 
higher cost created hardship to the users of Glazed newsprint and hence 
the newspapers consuming this variety of newsprint, through their 
associations, had been agitating for withdrawal of this customs duty on 
Glazed newsprint. Some newspapers approached the Supreme Court and 
the Supreme Court in its interim order reduced the customs duty to 15% 
per MT ad valorem. The Government then considered the entire issue of 
CUlloms duty on Glazed newsprint and finally decided to revert back to the 
old rate of Rs.550 per MT w.e.f. 25.1.1990. 

1.80 The latest policy takes into account an overall growth late of 5 to 
7% to accommodate the requirements of fresh applicants. Same rate is 
assumed in regard to increase in circulation of the existing papers from the 
current year i.e. 1990-91. the growth rate of newspapers has been 
increased from 5 to 7%. 

1.81 Asked as to what is the stand of the Ministry of Information and 
Broadcasting in regard to tariff policy for import of newsprint anr) as to 
how these tariff changes made in the Budget for the year 1992-93 are likely 
to affect the price of domestic newsprint, the Ministry stated: 

"In the Budget for 1992-93 Customs Duty on glazed newsprint 
chargeable @ Rs. 550/- per metric tonne has been removed. Since 
glazed newsprint is not manufactured in the country, the measures 
may have hardly any effect on the prices of domestic newsprint." 

Wastage of Newsprint 
1.82 Certain wastage of newsprint, in its use, is inherent. In newsprint 

generally the gross weight is taken into account. Naturally the wrapper side 
discs, core and reel-end cannot be taken as a part of the net weight. 
Similarly, there may be some wastage in the printing process itself, 
p~rticularly while banging from one colour to another. Trimming of 
stitched magazines and conversion of reels sheets may also cause some loss 
of newsprint. Moreover, newsprint may get damaged in the process of 
handling at ports, in the raihays, road transportation and even in 
godowns. All these factors tend to reduce the exact number of copies that 
can be taken from the aUotted quantity. Hence wastage compensation. 

1.83 On the recommendations of the Kelkar Committee the wastage 
margin has been revised as foUows since 1989-90; 

All newspapers 
Magazines with Multi-Colour printing 
Stitched magazines (For trimming) 

7% 
Additional 1 % 
Additional 3% 

1.84 The Ministry in a separate note clarified that "Wastage 
compensation norms bave been revised in response to the long standing 
demand of the newspaper industry and the recommendations of the Kelkar 
Committee. As against 5%, all newspapers are given 7% additional 
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quantity for wastage. For multi-colour printing requirements 1 % additional 
wastage and trimming of stitched magazines 3% additional wastage margin 
is being allowed in the current policy." 

1.85 In this context. the Newspaper Society in a memorandum to the 
Committee stated as follows:-

"The woefully inadequate wastage compensation of 7% has not been 
increased to a more realistic level despite our representations in the 
past. We may point out that lSI (Indian Standards Institution) was 
asked to go into the question of wastage and submit 
recommendations. The lSI took almost two years to complete its 
work and it is learnt that it had already submitted its report 
recommending a much higher allowance for wastage compensation. 
The Policy. surprisingly. has chosen to totally ignore the report of the 
lSI and has retained the wastage compensation at 7% itself. The 
wastage compensation for colour printing is 7% and 1 % additional. 
This is grossly inadequate by any technical standards for four colour 
printing of newspapers and magazines. The minimum requirement is 
additional 1 % per colour i.e. 3%. Also fOr periodicals which are 
stitched entitlement should be calculated on untrimmed size on actual 
basis. 

The wastage compensation is proposed as under: 

Existing 

All Newspapers 7% 
Magazines with multicolour Additional 1 % 
printing requirement. 

Stitched machines 
(for trimming) 

Additional 3% 

Conclusions I Recommendations 
r 

Proposed 

10% 
Additional 3% 
including 
newspapers 
AcruAL· 

1.86 Distribution and consumption of newsprint in the country comes 
UDder the purview of Essential Commodities Act, 1955 and is therefore 
replated by Newsprint Control Order of 1962. The factors underlying 
coatrol over newsprint are two-fold: beavy dependence on imported 
aewsprint and the perennial shortage of foreign exchange. Though ell'orts 
ban been made to enhance indigenous production of newsprint, tbe existina 
level of production i.e. 3.36 lakh tonnes feD short of the requirement by 
2.26 lakb tonnes during 1990-91, whkh had to be imported. In this context 

• Since most magazine publishers are dependent on their printing facilities from outside 
sources the trimming size of each magazine would be dependent on the cut off size of the 
printing magazines. Accordingly. the actual untrimmed size of the magazines would need to 
be considered for evaluating the entitlement of a newspapers. 



or leu sullkient to sustain a "'lp8per 01 tlds &be. The COMRIiuee 
therefore feel that in respect of newspapers consuming mere than SO MTs 
there is 80 justification of allowing entire newsprint to be imported. On the 
contrary it merely perpetuates the vested interest bf HWS-papers in showing 
their consumption below 200 MT mark. 

1.91 The Committee are also aware that de-canalisation of newsprint, in 
isolation from other policy reforms such as reduction tn the cut-of1' limit for 
import of full requirement or newsprint and nseal measures to make 
iadigenous newsprint competitive, does not solve the basic problems 
underlying the newsprint Allocation Policy. Moreover, the Committee 
believe that control over newsprint allocation becomes meaningless when 
import of newsprint has been decanalised. In their opinion Government 
policy should be to move towards a situation where newsprint is a totally 
decontrolled commodity and tbe. required protection to domestic newsprint 
...... try is given through"ftseaI __ res ..... ..net mecbanlsm. 

i~'l, OIitsiderina tile. .,1:*1 ,.... .,'~ to «+- impol"ttag 
1IIWSpIia' lor SID8II and ..... aarspaper ev. after Its decanaliJation ...... "'R~ fA any dlher.'nelive ........ 8I'I'IIIIIftIIent for the 
purpose, the Committee expect the Government to help this segment of the 
ne5paper industry to overcome handicaps it wHl face under the new 
dispensation. For this purpose, the possibility of persuading the State 
Government Undertakings to step in as importers of Newsprint may be 
e"plored. 

1.93 The Committee are also unable to appreciate that a newspaper, the 
requirement of which exceeds 200 MT mark, only marginally, ought to be 
subjected. to a 1:2 ratio thus loading it with a serious cost disadvantage. In 
this regard. they feel that the assertion of Secretary of 1&8 that there has to 
be a cut-off point somewhere appears to be the question. In their opinion 
the wholt' point. in fact. is to bring about rationalisation in the application 
.,f 1:2 ratio. The Committee are of the view that this ratio should be applied 
only in respect of quantity drawn by a newspaper over and above the cut-
off mark. 

1.94 The Committee find that large newspapers with multiple editions 
have been critical of the provision in the Newsprint Allocation Policy for 
clubbing the circulation figures of all such editions for the purpose of 
determining the quantum of imported newsprint such newspapers are 
entitled to. The Indian Newspapers Soc'~ty (INS) have termed this as unfair 
on various counts. The Committee. are not inclined to agree with the view 
point expressed by INS even though it can be conceded that by having many 
smaller establishments for different individual editions, the newspapers do 
have to bear greater cosl'i to some extent. The Committee have a sneaking 
doubt that the liberal cut-off mark of 200 MT adopted by the Government 
for the purpose of allowing import of the entire requirement of a newspaper 
has created a vested interest among newspapers to remain small so as to 
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.vail of cost ... v ..... it easuftS ..... tile preIeIlt ' ..... Mien. They 
11ft, therefore 01 the view that ir the cut-oft' limit Is ...... , ...... IDIIIIY 
problems on this account would disappear and the ,.......tice or having 
multiple editions and the proUf;eratlon 01 titles uReler ... a..-r of sinale 
newspaper group would also become irrelevant. Thus, wille the Committee 
are Inclined to accept that clubbing or newspapers is • aecessky, they 
simultaneously urge the Government to give serious COIIIIden&ion to their 
recommendation for scalllnK down the cut-oll' limit ror IIM!etInt the entire 
newsprint requirement from imported stocks. 

1.95 The Committee find that even though the present tax laws do not 
protect domestic newsprint industry, certain Incentives like exemption from 
Central Excise Duty and facility of importing raw materials are 
nevertheless avaUable to it. The Committee are pursuade4 to accept the 
view that even though most foreign countries have not levied customs dllty 
.. import of ne~nt It Is nec.euary to do 10 ill ..... ... ...... to 
........ the COIlSIIIIIptioa ...... Tile, ...... aw.-e. dill Aor .... ... 
and small neWlpllpefS ~ ....... '~..." .......... £1 ,. is DIlly ill 
available. 

Glazed newsprint is entirely Imported partly because it Invites no Import 
duty and partly because there has been no attempt at import substitution 
on glazed newsprint. The Committee are dismayed that though Kelkar 
Committee had recommended a taritT level of 55%, Government after 
unsuccessfully attempting to impose a 30% ad velorum duty and then 
reverting to the old duty of Rs. 550 metric tonnes has removed custom 
duty altogether in the Budget for the year 1992·93. 

Wastage in consumption of newsprint is inevitable though subject to 
certain norms. The Committee note that on the basis of Kelkar Committee 
recommendations Government have raised the wastage from 5 to 7%. The 
Indian Newspaper Society. however, considers it as '"woefully inadequate". 
Ba. .. ing its assertion on a certain study by Indian Standards Institution the 
Society has demanded the acceptable wastage norm of 10%. 

RecMnmendations 

1.% The Committee make the follo"ing rt>commendations: 

I. The Government shuuld adopt a poliCJ regime which can keep 
dependence on imported newsprint within managahle limits. To this end 
all en'orts should be made to ensure that the new newsprint units which 
have been apprmed rlocently reach production stage without IIny delay. 

2. The .recommendatiuns til' the Kelkar Committee in regard to long 
term policy on newspaper should be implemented without any further 
delay and a newsprint allocation regime based on fiscal control ushered in 
so as to minimise import orientation of newspaper industry. Such policy 
changes may be brought about .... will facUitate total decontrol of 
newsprint within a definite time frame. To eacourage greater indigellous 
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production of newsprint all the necessary incentives may be given for 
promoting bagasse based newsprint units. 

J. In order encourage consumf"rs as well as producers in moving away 
from exces. .. ive dependence on imported newsprint inherent bias underlying 
existing tariff policy in fa\,our of the imported newsprint should be 
eliminated. To this end appropriate (~hanges in the tariff may be undertaken 
so as to give a clear price advantage to the indigenous newsprint so long it is 
environmentally compatible and ecologically harmless. 

4. The environmental and ecological aspects of promoting newsprint 
industry in the country may be examined indepth and a definite policy laid 
down for implementation. 

5. The Ministry should as .... ist small and mt'dium newspaper in setting up 
Newsprint Consumer Cooperatives so that they are able to enjoy the same 
economies of scale as would be enjoyed by bigger newspapers. 
Simultaneously. the possibility of persuading the State Government 
Undertakings to step in as importers of newsprint may also be explored. 

6. Efforts should be made to make indigenous newsprint avaihible to 
small and medium newspapers at various regional locations. 

7. The cut off mark for importing full requirement of newsprint may be 
brought down to 50 MT as recommended by the Kelkar Committee. 

8. In respect of newspapers entitled to newsprint more than the cut·off 
limit consumption of domestic newsprint may be enforced only in respect of 
newsprint required over and above the cut off limit. 

"-
9. Customs duty on glazed newsprint should be enhanced to a level which 

is compatible with the objectives of Long Term Newsprint Allocation Policy. 

10. Government should further review the wastage norms in consumption 
of newsprint in consultation with lSI and BICP. 

11. Government should formaJate a long.term policy for encouraging 
indigenous production of new.int based on cheaper raw material like 
baga .. se, raw jute, jute sticks etc. as the country cannot remain dependent 
on the import of newsprint for aX; times to come particularly when the 
demand for newsprint is bound to increase in the coming years. The 
Committee also desire .that research and development effort should be 
stepped up and dlrcted at indentifying such plants/trees which can be used 
a'i a cost effective raw material for production of newsprint. They also 
desire that as and when identified these trees may be popularised under 
'social forestry acbeme'. 

12. The Committee would also like to know whether some paper ..... are 
producing paper similar to newsprint by using waste paper as ra" aattrial 
and whether this paper can be brought under the purview of Scbedule I of 
Newsprint Control Order in order to enhance the supply bt indiRtm0us 
newsprint. 



CHAPTER U 
IMPLEMENTATION OF NEWSPRINT 
Allocation Policy-Problems " Solutions 

A. Registrar of Newspapers 
2.1 Registrar of Newspapers for India (RNI) is responsible for 

implementation of Newsprint Allocation Policy. The other Ministries which 
also are involved in this process are (i) Ministry of Finance responsible for 
the release of foreign exchange for import of newsprint; (ii) Ministry of 
Commerce which determines policy for import of newsprint; (iii) Ministry 
of Industry responsible for expansion of indigenous capacity for production 
of newsprint; (iv) Scheduled indigenous mills. 

2.2 R.N.!. also functions as the main coordinating agency. Giving the 
background of how the R.N.1. became the Controller of Newsprint, the 
Ministry in a note stated that "The Newsprint Control Order was issued in 
1962 under the Essentictl Commodities Act, 1955. Since the quantity of 
indigenously produced newsprint was quite small and the bulk of demand 
was met through imports, the subject was then handled by the Ministry of 
Commerce. The Chief Controller of Imports and Exports (CCI & E) 
became the Controller of Newsprint. The Office of the Registrar of 
Newspapers for India determined the entitlement of newsprint for the 
various newspapers and recommended the same to CCI & E". 

2.3 In 1976, the Registrar of Newspapers for India (RNI) was also 
delegated with the powers of the Controller of Newsprint. The Policy for 
allocation of newsprint, which was formulated by the Ministry of Com-
merce was first formulated by the Ministry of Information and Broadcast-
ing in terms of a Public Notice under Import Polic~' for newsprint issued by 
the CCI & E in 1976. Ever since, the Newsprint AlJocationPolicy has been 
framed the noticed by the Ministry of Information and Broadcasting, while 
distribution of newsprint has been directed by the RNI. 
Organisation of RNI 

2.4 Registrar of Newspapers for India, an attached office of the Ministry 
of Information and Broadcasting, varifies and regulates the availability of 
titles of newspapers, registers them, verifies circulation and brings out an 
Annual Report "Press in India". In addition to these statutory functions 
under Press and Registration of Books Act this office allocated newsprint 
to newspapers, periodicals as ·per Government's newsprint allocation policy 
and is. therefore also responsible for monitoring and implt'mentation of the 
policy. However. since 1.4.1992 when newsprint was decanalised. the role 
of RNI is determine the entitlement of each newspaper and has no direct 
role in allocating imported newsprint. 

2.5 So far as newsprint allocation is concerned, RNI has been so far 
assisted by Deputy Press Registrar (DPR), a Deputy Secretary level officer 
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and Assistant Press Registrar (APR) an Under Secretary level officer. 
There are two Sections dealing with newsprint allocation headed by a 
Section Officer each. 

2.6 The Sections dealing with newsprint are responsible for processing of 
the applications and working out the entitlement of newspapers. The 
Section Officers scrutinize the applications and put up the applications to 
RNI through APR & DPR who also in turn scrutinize the proposals before 
final orders by RNI subject to powers delegated to him. 

All new cases for initial quota are approved by RNI irrespective of 
entitlement after having been scrutinized at levels below him. 

2.7 In a written note the Ministry stated that the staff directly engaged 
for successful and time bound implementation of the newsprint allocation 
policy are found sufficient and that the work of RNI including allocation of 
newsprint are being computerised in a phased manner. 

2.8 The Ministry also stated that RNI has been given adequate powers 
to implement newsprint allocation policy objectively. However, ~uring 

evidence it was pointed out to Secretary, Information and Broadcasting 
that due to addition of many more functions to those orignially intended to 
be performed by RNI, perhaps he is not able to perform his basic task i.t. 
verifying the circulation of newspapers and their registration etc., 
effectively. The Secretary, Information and Broadcasting reacted by 
stating: 

". think you are making a sound statement." 
2.9 In this context, Ministry were asked to give a'Separate note 

explaining the circumstances under which additional responsiblity of 
implementing and monitoring newsprint anocation policy was assigned to 
RNI. 

The Ministry in a written note stated that in addition to its statutory 
functions. the RNI also perform following two functions in regard to 
newsprint allocation policy : 

(i) Formulation of Newsprin~ Allocation Policy and allocation of 
newsprint to the newspapers. 

(ii) Assessment and certifying the essential need and requirements of 
newspaper establishments in regard to printing and composing 
machinery. 

2.10 The Ministry further stated that the necessity of streamlining and 
simplifying the functions of RNI and procedure followed by his office, as 
enshrined in the PRB Act, was felt by the various bodies like the Second 
Press Commission, Department of Personnel and Public Grievances and 
the State Governments who have made various suggestions in the 
Information Ministers Conferences. Following the recommendations of the 
Second Press Commission, the Government thoupt it proper to amend 
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various provisions of the PRB Act and introduced Press and Registration 
of Books (Amendment Bill) 1988 in the Rajya Sabha on 5.12.1988. The 
proposals are primarily intended to facilitate the registration of 
newspapers, watching of regularity, col1ection of more data on the 
newspaper industry, more intensive circulation checks and overall 
streamlining of the procedure and functions of Registrar of Newspapers for 
India as incorporated in ~he Act. 

2.11 The Ministry had expressed the hope that after the passing of the 
Bill, which is pending in the Rajya Sabha, the functions of RNI will get 
streamlined and the procedure of registration of newspapers etc., 
simplified further. However the PRB Amendment Bill has since been 
withdrawn from the Rajya Sabha. 

Registration of Newspapers 
2.12 Accordin~ to proviso under Section 5 of the Press and Registration 

of Books Act, 1867, as amended from time to time. the Publisher and the 
Printer has to file declaration in form-l indicating the title, language. 
periodicity and other particulars to the District Magistrate/Sub-Divisional 
Magistrate / Dy. Commissioner of Police concerned with whose jurisdictiOll 
the place of publication and printing falls. The District Magistrate/Sub-
Divisional Magistrate / Dy. Commissioner of Police. authenticates the 
particulars as given in the declaration after having been satisfied about the 
availability of the title on verification from the Office of the Registrar of 
Newspapers for India. After authentication of the ~eclaration by the 
District Magistrate concerned, the publisher is required to bring out the 
first issue within 6 weeks if it is a daily/weekly and 3 months in case of 
publications with other periodicity failing which the declaration becomes 
void and a fresh declaration needs to be filed by the Publisher/the printer 
to publish the newspapers/periodical concerned. After completion of atl 
the formalities as provided in the Press and Registration of Books Act, the 
particulars as furnished by the publisher are taken in the Register 
maintained by the Registrar of Newspapers for India and a Certificate of 
Registration is issued by him. The onus of registration of a newspapers/ 
periodical thus lies .. on the Publisher. If the publisher completes the 
formalities, as required in the Act and submits the necessary documents 
like the title verification letter, authenticated copy of the declaration, firSt 
issue brought out within a stipulated period and imprint line correctly 
printed, the publication is registered with Registrar of Newspapers ~"r 
llldia and Certificate of Registration is issued by him. 

2.13 The Committee asked the Ministry as bow much time. on as 
average, was taken by the Registrar to register a newspaper. The Ministry 
in their reply stated that after completion of Press and Registration of. 
Books Act formalities the. publisher can legally continue to publish his • ' 
newspaper without registration for years. There are cases where the' 
PubHsher has approached the Office of Registrar of Newspapers for India, 
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after a lapse of several years for registration. Under these circumstances it 
was very difficult to indicate exactly the average time to be taken by the 
Registrar of Newpapers for India to register a newspaper/periodical. It 
largely depends upon the completion of Press and Registration of Books 
Act formalities and submission of all the necessary documents by the 
publisher. In most of the cases back references to the publishers become 
inevitable to ensure completion of all legal formalities and submission of 
necessary documents. In a large number of cases, the publisher takes let of 
time to furnish the required documents to complete the legal formalities. 
Assuming that all legal formalities have been completed and required 
documents have been submitted in one go and there is no back reference, 
newspapers can be registered in a week's time but this ha~ns very rarely. 
(b) Blocking of Titles and Delays in Di,stribution 

2.14 During evidence the Committee wanted to know the reasons for 
delay in registration of newspapers. The Secretary, I&B explained the 
position in this regard as follows :-

~It is not for RNI to do it, as such. The declaration form has to be 
filled in a Court of Law. Over a large number of years some 2" lakhs 
titles are blocked because they are registered with us. There is a 
certain degree of lacuna in the law which does not enable us to 
release the titles. It result in a situation where people have to come 
to us again and again with the title. We keep on telling them that 
particular title is blocked. It is a vexatious process. to 

2.5 Asked what could be done to reform the procedure so as to make 
the whole process less vexatious, the Secretary. I&B stated :-

"It needs an amendment in the PRB Act." 
The practice of verifying titles form District Magistrate before being 

allotted to a newspaper/periodical is followed to enable the District 
Magistrate concerned to authenticate the declaration filed before him by a 
publisher intending to start a newspaper under Section 6 of the PRB Act, 
which inter-alia states that "Each of the two originals of every declaration 
so made and subscribed as is aforesaid shall be authenticated by the 
signature and official seal of the Magistrate before whom the said 
declaration shall have been made. It has been further provided in the law 
that where any declaration is made and subscribed under Section 5 in 
respect of a newspaper, the declaration shall not, save in the case of 
newspapers owned by the same person, be so authenticated unless the 
Magistrate is on inquiry from the Press Registrar satisfied that the 
newspaper proposed to be published does not bear a title which is the 
same as, or similar to, that of any other newspaper publisbed either in the 
same lauguage or in the same State. 

2.16 The Ministry had also state tha~ a large number of intending 
publishers get the availabilities of titles verified aad cleared by RNI 
through the Distributor concerned but do not me the declaration for 
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bringing out the newspaper. It may be relevant to point out here that a 
large number of titles, approximately 1.80 lakhs were verfied and cleared 
but only 27,054 newspapers stand registered with RNI as on 31st 
December, 1989. This indicates that a large number of publishers did not 
file their declarations but got the titles cleared from RNI. The title once 
verified and authenticated remains to be with the publisher till it is 
surrendered or transferred in the name of other persons. Thus, a title once 
certified cannot be given to any other person. This causes blocking of a 
large number of titles. Provision of overcoming this situation has been 
made in the Amendment Bill to the PRB Act. 

2.17 While enumerating the ohjectives and reasons for introduction of 
the amendment proposals for the Press and Registration of Books Act, 
important amendments in the Bill concerning deblocking of the titles are 
stated below: 

(i) It is proposed to facilitate the commencement of publication of a 
new newspaper further. At present, an intending publisher has to 
apply to the Registrar of Newspapers for India through the District 
Magistrate concerned for the title, he has to file a declaration 
before the District Magistrate concerned personally and the 
publication can be commenced only after the declaration is 
authenticated by the District Magistrate. It is proposed to amend 
this procedure by providing that the intending publisher may apply 
directly to the Registrar of Newspapers for India, and after 
obtaining a title, he may file a declaration before the District 
Magistrate. His personal appearance before the District Magistrate 
has been made optional and he will be at liberty to commence the 
publication of the newspaper pending authentication of the 
declaration by the District Magistrate. 

(ii) 

(iii) 

A large number of titles (approxiimately 1.80 lakh) are lying 
blocked. It is proposed to amend the relevant provision to de-
freeze them with the result that not only the intending publishers 
will have a wider choice of titles, but the Registrar of Newspapers 
for India will also be in a position to dispose of applications for 
title more expeditiously. 

Unlike in the past, the titles of publications which cease to have 
valid declaration in terms of the Act will now be available to other 
applicants, if they so desire. However, care has been taken to 
ensure that the previous owner of the title will continue to be 
responsible for any legal liability arising in respect of the period 
when the title was vested with him. 
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Verification of Circulation Figures 

2.18 The Kelkar Committee has reported that a' large number of 
newspapers do not give the statements required under law to be submitted 
to R.N.1. indicating therein, the various details about the newspaper 
including the circulation figures. In many other cases it is observed that the 
large number of newspapers do not give their statement to the RNI. In 
many other cases the circulation figures are not supplied. For example as 
on 31.12.1989 RNI is reported to have 27054 newspapers registered with 
him while the circulation was made known in respect of only 6858 
newspapers. This means that the circulation of more than 70% newspapers 
in the country is not known. This poses diffi<;ulty in projecting the demand 
for newsprint in a realistic manner. 

2.19 In this context Secretary, Information and Broadcasting stated 
during evidence before the Committee that "It is a fact that there is a very 
large discrepancy in the sense that the number of newspapers registered 
with the RNI is vastly larger than the newspapers regarding which ~ have 
the circulation figures. However, it is a fact that it is not as if all the 
newspapers who get registered are for.ced to give us circulation figures." 

2.20 He further stated, "As a matter of fact, the non receipt of 
circulation figures by us would result primarily in non-availability of 
allocation of newsprint from RNI and that is all about it." 

It was further stated during evidence that even though there was a penal 
provision for not furnishing circulation figures to RNI, these provisions are 
not applicable in a practical sense because all that the newspapers daily 
lose is an opportunity to seek the newsprint and if they are not seeking it 
then barring the fact that somebody can prosecute them, nothing really 
much can be done." Asked whether anybody had been taken to court, the 
Secretary, Information and Broadcasting replied in negative. Asked 
whether RNI needs additional power for this purpose, the Secretary, I&B 
stated: "It is not so much the law that is lacking. It is our inability to 
implement the law which is lacking. We cannot really prosecute any 
newspapers for this purpose. We cannot do the policing that the law 
envisages." 

2.21 The Ministry of Information and Broadcasting was asked as to 
'whether there was any scientific verification of circulation of figures 
furnished by the newspapers. The Ministry in their reply stated that the 
verification of circulation claim of the newspaper is a statutory function of 
the Press Registrar performed in exercise of the power under Section 19(F) 
of the Press and Registration of Books Act, 1867 as amended from time to 
time. This function is discharged by him with the help of the Senior 
Circulation Officer (Group'A') who in turn is assisted by five Circulation 
Officers (Group'B'~ne each at Bombay, Calcutta and Madras and two 
at New Delhi. 
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2.22 The Circulation check of the newspaper is carried out under the 
order of Press Registrar in certain order of priority which, at present, is as 
under: 

(i) Those in receipt of newsprint quota; 
(ii) Those getting Directorate of Advertising and Visual Publicity 

(DAVP) advertisements. 
(iii) Complaint cases by VIPs etc. and 
(iv) Cases referred to by the Press Information Bureau (PIB). State 

Governments etc. 
2.23 The circulation check can be conducted either by examining the 

documens to be called for from the publisher or by conducting spot check 
at the premises of the publisher / printer as decided by RNI. 

The publisher is asked to submit the documents within 21 days of the 
receipt of notice. If the documents are not received within the stipulated 
time, a further notice is issued to send the documents within 15 days of the 
receipt of the second notice. A third notice is also issued (in case where 
documents are not received even after second notice) with a time of 10 
days for submission of documents. The extension of time for submission of 
documents is also allowed on valid and convincing grounds. In case, 
documents are not received in spite of three notices, and even after 
extension of time at the request of the publisher, the claim is declared as 
unestablished. 

2.24 The Ministry further stated that within the resources, circulation 
claim of newspapers mentioned above can be checked once in every three 
years. However the benefits of checking the circulation of those 
newspapers outside the above categories may not be commensurate with 
the expenditure involved. The efforts were nevertheless on to increase the 
circulation team and three new offices at Bangalore, Bhopal and Lucknow 
are proposed to be opened during the Eighth Plan which will increase the 
capacity to check more newspaper with increased frequency. 

2.25 During evidence it was pointed out that out of 23000 odd registered 
newspapers the RNI's office was in a position to check only 600 to 800 
newspapers annually because of staff limitations. 
Misuse of Newsprint 

2.26 The Kelkar Committee in its Report havd stated that not all the 
Newspapers registered with the RNI apply for newsprint allocation. For 
example, during 1987/88, 2354 newspapers received newsprint from the 
RNI. Interestingly, some of th~ newspapers taking newsprint were also 
found not disclosing their circulation at the time of filing the annual return. 
Hence there seems to be no relationship between the circulation claim of 
the newspapers and the newsprint demand. 

2.27 It is apparent therefore that only about 10% of the newspapers in 
the country approach RNI for allocation of newsprint. There is reason to 
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believe that many newspapers, if at all they are in circulation, obtain their 
requiremem outside the allocatory regime. 

2.28 In this context, the Secretary. Information and Broadcasting during 
the evidence before the Committee stated that non-availability of 
circulation figures of newspapers is not a problem as far as requirement of 
newsprint is concerned. 

2.29 In a post-evidence not submitted to the Committee the Ministry 
informed the Committee that there are 19 dailies and 3 periodicals 
debarred from newsprint allocation during last three years. This I;·· 
(Appendix-III) indicates the name. language, periodicity and place of 
publication. circulation claimed by the publisher as well as assessment of 
RNI, percentage of exaggeration and period for which debarred from 
newsprint allocation. 

2.30 The Ministry were asked as to how verification of newspaper 
circulation was actually done. The Ministry in a written note stated that 
the following points are seen during verification of circulation claim: 

(i) Whether printing press (where paper is printed) is capltbJe of 
printing the claimed circulation. 

(ii) Whether sufficient stock of newsprint was available with the 
publisher for printing of the claimed circulation and the purchase 
of newsprint from STC or local market is justified with reference 
to purchase bills. transport bills. payment receipts. cutting bills 
etc.. and consumption of newsprint to justify the claimed 
circulation. 

(iii) Whether distribution of each issue is justified with reference to 
details of agents. hawkers. subscribers, mode of despatch to 
outstations etc. 

(iv) Whether the receipts and expenditure during the year under check 
as shown on the Profit and loss Account are suffkient to cover 
the claimed circulation. 

Procedure for Allotment of Newsprint 
2.31 The Ministry informed the Committee that Newsprint is allocated to 

the Newspapers, periodicals which apply therefor. In case of delay in 
finalisation of the Policy, due to certain unavoidable reasons, generally one 
quarter's quota based on the last years' entitlement is released on request 
by the publishers as adhoc advance from April, the first month of the 
licensing year. After Policy is announced the formal application received 
with necessary on documents before the last date, is processed and annual 
entitlement for the licencing year is finalised. The same is reJeased on 
quarterly I half-yearly I annual basis as the case may be as per the Policy 
provisions-both in imported and indigenous newsprint. The procedural 
steps that a newspaper has to go through before the newsprint reaches its 
Godown are indicated to by the following flow chart. 
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1; The formal application submitted to the Registrar of Newspapers for 
India (RNI).' 

2. Processing of application and finalisation of entitlement by RNI. 

3. Authorisation letter issued by RNI, to 

I 
Indigenous Mills I Publisher 

(i) The publisher sends firm 
order / arranges payment 

(ii) The mill starts servicing on 
receipt of the firm order I 
payment from the publisher. 

(iii) Newsprint is despatched by 
the Mill-by rail I road as 
arranged by the publisher to 
the place of publication I 
printing. 

iv) Received by the publisher at 
the place of publication I 
printing by rail I road 

transport. 

II 
STC(lmported Newsprint I Publisher) 

(i) Issues allocation Order on 

(ii) (A) High Sea ;ale (75%) 
(B) 'Buffer st"ck (25%) to 

the depot 
(iii) (A) High Sea Sale 

(a) On receipt of Lie order 
is placed to foreign 
suppliers who ship the 
material as per schedule; 

(b) publisher is informed 
about the expected date 
of arrival of the ship & 
clearance of documents; 

(c) after payment I clearance 
of documents etc. the 
material is taken from 
the ship and transported 
to the place of 
publication I printing by 
the publisher. 

(B) Buffer Stock. 
(a) On receipt of payment by 

the Depot Manager. 
Supply is made to the 
publisher. 

(b) Transport is arranged by 
the Publisher to· the 
place of publication I 
printing. 

2.32 The Ministry of Information and Broadcasting have informed the 
Committee that the total number ~f new newspapers I periodicah-big. 
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medium and small to whom. glazed I standard newsprint was allocated 
during 1990-91 was 1.917. The State-wise detail is given as under: 

"Name of the State 

Andhra Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

KeraJa 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 
Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bcngal 

Delhi 

Andaman & Nicobar 
Chandigarh 

Total 

No. of Paper 

62 

13 

446 

1 
39 

21 

5 

14 

131 ' 
40 

172 

77 

1 

2 

4 

13 

44 

68 

288 
1 

184 
47 

243 

1-

1.917 
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2.33 Asked whether the established norms like asking for the issues etc. 
were followed as per para 7.5 of the Newsprint Allocation Policy in all 
these above cases, the Ministry stated:-

"Para 7.5 of the Newsprint Allocation Policy for 1990-91 provides that 
only regular periodicals which have multicolour printing requirement may 
be allocated glazed newsprint and/or super calender cream wove paper 
subject to foreign exchange availability. Fresh applications will be consi· 
dered on merits. When this para is read with para 4.4(a), a fresh applicant 
was to be given an initial quota of newsprint for four months as 
determined by the Registrar of Newspapers for India upon his satisfaction 
of the projection of circulation by the applicant subject to a maximum of 
ten thousand copies. The office of RNI allocated initial quota of newsprint 
for four months as applicable under the Policy only on production of a 
specimen copy of the newspaper I periodical alongwith the application in 
Form No-III as required under the Policy. A newspaper was given 5 MTs 
of imported variety and balance in indigenous as was applicable under the 
Policy. With regard to newspapers/periodicals which had multicolour 
printing requirement, as determined on the specimen copy produced by the 
publisher, the initial quota for four months was issued on the basis of 
projected circulation in the form Np·II1. 

Even the small offer of 5MTs of imported newsprint towards initial 
attracted a large number of applicants. However, this trend was arrested 
during 1991-92 by declubbing the bi·weeklies and tri-weeklies from 
periodicals and treated on par with dailies, thereby making them ineligible 
for the allocation of glazed newsprint. Also, the concept of initial quota 
was dispensed with and a fresh applicant was required to get itself 
registered with the RNI and run on its own for atleast one year before 
making the application for allocation of newsprint, After the Newsprint 
Allocation Policy for 1991-92 was announced, the quantities of initial quota 
released during the earlier part of 1991-92 were adjusted at the time of 
release of regular allocations. under the Policy for 1991-92. Thus the 
foreign exchange outgo 00 account of abnormal increase in demand for 
imported newsprint from fresh applicants was halted during 1991-92." 

2.34 The Ministry of Information and Broadcasting have intimated to the 
Committee that the total quantity of glazed newprintl standard newsprint 
allocated to these 1917 new newspapers/periodicals is as under: 

Glazed 
Standard 
Jodigenous 

Total 

15,119.46 MTs 
5,276.30 MTs 
7, 156.01 MTs 

27,551. 77 MTs 
___ -A-. __________________ ._._._ ........ ----
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2.35 Asked whether it is a fact that most of the glazed newsprintl 
standard newsprint was allocated to these new newspapers/periodicals 
during the last quarter of the year 1990-91 and if so, what were the reasons 
for that inproportionate allotment particularly because there was no last 
date for licensing year like regular newspapers in these cases, the Ministrv 
replied: 

"It is the publisher of a newspaper/periodical who decides when he 
wants to approach the RNI for the allocation of newsprint. Newsprint 
allocation is made to those who applied for it and completed th.... 
formalities required under the Policy. Even if many of the publishers 
approach RNI during the last quarter for allotment of newsprint RNI has 
to make allocation." 

2.36 The Ministry of Information and Broadcasting have given the 
details ahout the total amount of foreign exchange involved in allotment of 
the glazed/standard newsprint of these newspapers as under: 

"The amount of foreign exchange utilised by these newspapers depends 
on the actual quantity lifted by them against RNI's allocation. It has been 
confirmed from RNI that as per .the information supplied hy the State 
Trading Corporation, which is the canalising agency for the purpose of 
distrihution of imported newsprint, 1379.18 MTs of glazed newsprint and 
about 2,000 MTs of standard· newsprint was lifted by the publishers 
towards the initial quota for 1990·91 at the rate of Rs. 17,77::'/-per MT 
(CIF cost) for glazed and Rs·. 11,349/ - per MT for standatd newsprint. The 
total foreign exchange involved for purchase of newsprint hy these 
newspapers was Rs. 4.72 crores." 

Conclusions and Recommendations 

2.37 The Committee note tbat the Registrar of Newspapers helps in 
formulation of Newsprint Allocation Policy and is also reponsihle for its 
implementation and monitoring. In this endeavour he is required to 
coordinate with various other Ministries and agencies of the Government. 
The Committee, however, have not been apprised clearly whether RNI has 
been accorded appropriate status and independence of action to enable him 
to perform his duty or coordination effectively. As Registrar of Newspapers 
is an attached organisation of Ministry of Information and Broadcasting, it 
is obvious to tbe Committee tbat his interaction with other Ministries and 
agencies of the Government takes place through tbe Ministry of Information 
and Broadcasting thus making the chain of communication more elongated 
and the task of coordination more compUcated. 

The Committee ftnd that Registrar or Newspapers of India Is essentially a 
creation of Press and Registration of Books (PRB) Act, 1867 and Is required 
to perform certain statutory functions apart from the bnplementatioa of 
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Newsprint AIIocatioa Policy. They are inclined to beUeve that the 
dIsproportioaate ~doD of RNI towards non-statutory functions over the 
yean have resulJ lD relative neglect of the statutory functions of this 
orpnisation such u registration of newspapers, verification of circulation 
ftpres etc. It is obvious tbat implementation of Newsprint Allocation Policy 
was entrusted to the RNI keeping in view the administrative adnntqe he 
bad in this regard througb performance of these statutory functions. Tbe 
Committee therefore, conclude that RNI bas not been able to cope up with 
its primary task of recfsterina newspapers and verifying circulation ngures 
thereby weakening the very rationale on the basis of wbich implementation 
01 Newsprint AUoc:atioa Policy has been left under Its care. The Committee 
would like to express their unhappiness at this apparent Imbala.nce in the 
fuDctioning of RNI and the delay in correcting the same. They have, 
bowever, been informed that Press and Registration of Books (PRB) Act is 
beina amended to streamline and simpUfy the functions and procedure of 
RNI. Bill bas since been withdrawn. 

2.38 The onus of registration of a newspaper/periodical lies on the 
publisher. The Ministry have stated that after all legal formalities bave been 
completed and required documents have been submitted in one lot, 
newspapers can be registered in a week's time. The Committee, however, 
regret to note that this happens very rarely. Invariably the process takes a 
longer time ane in SOIM cases it even takes years to decide. The Committee 
ftad that this is mainly on account of non-availability of tities as almost 
2 Iakhs tities stand blocked with tbe RNI as of now, resulting in a situation 
where people have to 10 to RNI again and again, with a new title which can 
be approved only if it bas not already been blocked by someone. 
Phenomenon 01 bIoddng becomes evident if one considers that only 27054 
newspapers bave been registered with RNI Jpto tbe end of 1989. Blocking 
01 titles is apparently due to certain lacunae in the PRB Act. The 
Committee are distressed to note that blocking of titles has held up 
reaistration of a large number of newspapers. 

2.39 The Committee ftnd that 1917 Newspapers/periodiaWr-big, medium 
and smaU were allocated 15119.40 MTs of glazed and 12432.31 MTs of 
standard Newsprint (5276.30 MTs imported and 7156.01 MTs indigneous) 
during 1990-91. Out of this quantity allocated, 1379.18 MTs of imported 
Glazed newsprint (rate Rs. 17772 per MT) and 2000 MTs\ of imported 
standard newsprint (rate Rs. I 1349 per \IT) costing h,c. 4.72 crores in 
foreign exchange wa.~ lifted by the publishers towards tbe initial quota for 
1990-91. From the State-wise details, the Committee note that the maximum 
number of newspaper/periodkals to wbom the newsprint was allocated, was 
from Bihar (446) followed by Tamil Nadu (188), Delhi (243), UP(J84), 
MP(11l) and Kanaataka (13l). As reprdI allotment 01 most of the glazed 
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aDd lodIpoous newprint during the last quarter of the year. the Committee 
are surprised to note the reply of the Government that "It is a publisher of 
a aew.,.per/periodlcal, who decides when he wants to approach the RNI 
101' the allocation of newsprint and even If many of the publishen approach 
RNI durin. the lut quarter for allotment or newsprint, he hu to make 
aIIoc:adoa". The Committee are unhappy over this state of atraln. 

1.40 The Committee have also been informed ,that para 7.5 or the 
Newsprint Allocation Policy for 1990-91 provided that only regular 
period1als, whleb had muld-colour printina requirement milht be allocated 
IIazed newsprint subject to forelp exchanae avaUabUlty and the fresh 
appUcationa were to be considered on merits. However, as per para 4.4 <a> 
01 the poUc:y a fresb appUcant wu to be liven an initial quota of newsprint 
lor 'our monthi as determined by Realstrar 0' Newspapers for india upon 
btl .. tlsfactlon 01 the projedlon 0' elreulatlon by the applicant lubJect to a 
mu1mum of 10,000 copl... The omce of RNI allocated Initial quota of 
DeWlprint for four monthl only on production of lpeclmen copy of the 
Newlpaper I periodical alonawith the requisite application and the 
Newspaper was liven 5 MTs of Imported variety and balance In Ind'ienous 
• was applicable. The Ministry 0' Information and Broadeastlnl bave 
~ that even this small offer towards initial quota attracted a larl' 
.amber of appUcanta. The Ministry have bowever stated that this trend was 
lnllted durinl 1991·92 by de-c:lubblnl, byweekUes, trl·weeklles from 
periodleala and treated on par with dames, thereby maklnl them lneUlible 
for the allocation or llazed newsprint. The concept of Initial '1uota was also 
dlapenled with and a fresb applicant was required to let Itlelf r .... tertd 
with the RNJ and run on Ita own tor adeut one year before maklnl the 
IppIIcation for allocation of newsprint. 

2.41 The Committee are disappointed to nnd that even thoup over 
27000 newspapen have been r .. lstered with the RNI, circulation ftprea are 
apparently known In respect of 6858 newlpapen only. The Kelkar 
Committee bas pointed out that only about 10% 01 the newlpapen In the 
country approach RNJ for allocation of newsprint. The Committee are of 
tile coasldered view that this situation cannot but pose IItrlous dlmculty In 
proJecdnl the demand for newsprint on a realistic bu... Besides It also 
IDdIcatil the exlatenee 0' a market outalde the newsprint allocatory rqJme. 
TIle Committee aIIo note that owlnl to ltaff limitations RNI Is not In a 
poIItIon to verify the circulation nlUres of more than 600 to 800 newspapen 
III a year. The Committee cannot but express their deep concern at the 
lac:kadal.tcal approach ot the Government toward. the problem despite the 
Government belnl aware of tbls distortion In the allocatory realme. Nobody 
...... to bave been penalised 10 tar tor not furnlshlnl or furnlthlnl 
lncon"lCt circulation nauru to RNI. The Secretary, I " B attrlbuted this to 
tbe IDabUlty of RNJ to implement the law as. accordlnR to him, It was not 
poIIIble to do the polte'nl enYl"1ed In the law. The Committee are deeply 
perturbed ov.er the above state or atraln and are amued at the complacence 
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shown by the Government in this regard. However, they hope necessary 
legal and administrative measures will be adopted to overcome this 
unedifying situation. 

Recommendations 

2.42 The Committee make the following recommendations: 

1. The Ministry of Infonnation and Broadcasting should examine as to 
bow d'fectively the Registrar of Newspapers in India (RNI) in its present 
status and organisation, is able to coordinate effectively with various other 
Ministries for smooth and speedy implementation of the Newsprint 
Allocation Policy. 

2. The Government should take immediate steps for rectifying the present 
functional imbalance in the omce of RNI and accord due Importance to its 
statutory functions. For this purpose human and financial resources 
commensurate with its task may be given to this organization. 

3. PRB Act may be amended with a sense of urgency in order to simplify 
the procedure for registration of newspapers. Simultaneously the 
repstration work may also be decentralised to make it an easy exercise for 
newspapers spread in the length and breadth of the country. The PRB Act 
may also be amended so as to obviate the blocking of titles. 

4. Immediate steps. legal as well as administrative, should be taken to 
make the verification of circulation figures regular, efl'ective and 
COIIlJDeIISurate with the overall magnitude of newspaper industry so as to 
make estimation of newsprint reguirement in the country realistk and to 
discourage the sale and purchase of newsprint outside the a1locatory regime 
10 long as Newsprint control order remains in-force. 

5. The Audit Bureau of Circulation may be made more independent and 
broad based and its working methodology be modernised appropriately ill 
order to have an effective 8.'iSeSSI11ent of circulation figures of newspapers. 

6. (a) The Government shoule! devise a suitable method to ensure even 
flow of glazed I standard newsprint to the publishers of the newsp8pen,' 
periodicals. 

(b) The impact of the policy changes introduced duriD8 1991-92 and In 
the beginning of 1992-93 may be studied particularly In regard to 
eHmination of various malpractices like bogus consumption and alleged sale 
..... purchase of newsprint outside the allocatory regime. The results of the 
ltUdy may be intimated to the Commitlet' within a period of six months. 



APPENDIX I 
(Vide Para 1.12) 

MaID Features of New.,...t AIIoc:atloa Polley 

The broad parameters of the policy are 

- licence imports; 

- determine eligibility for use of imported newsprint 

- d~ermine entitlement of each newspaper unit. 

IJeeasinK Paiod 

Until 1984/85 Newsprint Allocation Policy was formulated and 
announced on annual basis .. The finalisation of the Policy for 1985186, 
however, took some time and it could be announced only on' 13th 
November, 1986. Since the licensing year was already over, the ad-hoc 
allocations of newsprint made to the newspapen from time to time were 
regularised as per the Policy for 1984/85. The new policy announced was 
made effective for 1986187 and 1987/88. Since then, the current Newsprint 
Allocation Policy is being announced annually. 

Initially any regular newspaper or periodical applying for newsprint was 
allowed to procure it. barring certain categories like journals published 
primarily to promote the sale of goods or services, house journals I 
mapzines brought out by undertakings, firms 1 industrial concerns, price 
lists, catalogues, lottery news, racing guides, sex magazines, publications 
for free distribution, fiction, schodl and coUege magazines etc. However, 
the school and college magazines were made eligible from 1983/84. The 
two year Newsprint Allocation Policy for 1986-88 provides that a 
newspaper or periodical must be registered with the RNI to be eligible for 
newsprint allocation. A minimum level of regularity has however, been 
always insisted upon. InitiaUy, it was 25%, which was raised to 50% in 
198().81. From 1982/83 onwards, the minimum requirement for dailies has 
been 90% and for other 66-2/3%. This explains why only 10% of 
newspapers have been approaching RNI for allocation of newsprint. 
Emphasis on regularity and its monitoring by RNI is a mechanism that 
ensures a degree of genuineness of the demand claimed by newspapers. 

The basic entitlement is determined on the actual pert'bnnance of the 
newspaper during preceding year. The actual size, average circulation, 
average number of pages and average number of publishing days are taken 
into account. One time revision of entitlement during the licensing year is 
also allowed. on the basis of increase in circulation and page numbers. 



Fresh Applicants 
Any newspaper or an existing newspaper applying for newsprint for the 

first time is treated as a fresh applicant. It is given indigenous newsprint 
for the first 12 months as, its initial quota subject to a maximum of 
10,000 copies per issue of 8 standard pages. Until 1985/86, any newspaper 
running on its own for 4 months and applying for newsprint was given 
imported newsprint, as it was treated as an existing newspaper. Following 
the recommendations of the Kelkar Committee, newsprint is being given to 
the fresh applicants initially for four months and subsequently for the total 
period of six months based on the performance of the first three months. 
Newsprint upto 5 MT is given in imported variety while balance is given 
in indigenous variety. Since 1988-89, due to the introduction of the liberal 
provision. the number of applications from new newspapers has increased 
considerably. 



Step I 

APPENDIX II 
(Vide Para 1.14) 

KELKAR COMMIITEE RECOMMENDATIONS 

Continue the existing policy for two more years with following modiflea-
tIoas: 

(i) The Committee is of the view that the indigenously produced 
newsprint should be consumed fully and that imports should be treated 
only as a supplementary measure. Therefore, the existing limit of 300 MT 
of imported newsprint supplied to small and medium newspapers at nil or 
reduced duty be scaled down to 50 MT. This 50 MT of duty free imports 
shall be extended to all newspaper irrespective of the size of circulation. 
Any newspaper requiring over and above 50 MT. shall be subject to'the 
indigenous and imported ratio. In recommending this measure, the 
Committee has taken note of the fact that 50 MT would cover all small 
newspapers whose average circulation is 5500 copies. assuming 4 standard 
pages. Therefore. the interests of the small papers will not be affected. 
This may also help curb the phenomenon of non-lifting of domestic 
newsprint. 

(The member representing All India Small & Medium Newpaper 
Association/Federation did not agree with this recommendation and 
desired the duty-free import limit to be raised to 100 MT. The 
representative from ILNA desired the limit to be raised to 20() MT.) 

(ii) Any consumption of reject newsprint by the newspapers over and 
above their newsprint allocation quota may be considered for excise duty 
exemption. This may help the newsprint mills to sell reject newsprint to 
parties not covered under RNI allocations. 

(iii) New Newspapers or existing new~papers applying for newsprint for 
the first time. may be given an initial quota of newsprint. for 6 months 
only (instead of the existing one year) subject to the ceiling provided in the 
policy for 1986-88. Of this initial quota. maximum of 5 MT may be from 
imported newsprint. while the rest shall be met from indigenous sources 
only. 

(iv) Glazed newsprint imports should be taken oul of the allocatory 
regime. Imports of glazed newsprint should be permitted on OGL with 
55% tariff.· 

• Members representing Indian Languuges Newspapers Assn. and Indian Ncw'paper~ Society 
(in their diessenl note) did nol agree wilh thb tariff rate. Mr. Gupta ,If ILNA felt that it 
woUld hun small and medium magazlOcs printed on glazed new'IHint. He desired duty-free 
impon of glazed newsprint. 



49 

(v) The following norms may be adopted for wastage compensation: 

All Newspapers 

Magazines with multi-colour 
printing requirement 

7 per cent 
additional 1 % 

Stitched magazines for trimming additional 3% 

(vi) The norms for unsold copies and copies distributed free may be 
revised as under: 

Circulation 
(sold copies) 

Upto 25,000 copies 

Above 25,000 copies 
and Upto 75,000 copies 
Above 75,000 copies 

(vii) Newspapers be reclassified as: 
Category 
Small 

(whichever is less) 

5% or 1000 copies 

5% or 2500 copies 

5% or 5000 copies 

Circulation per publishing day 
Upto 25,000 copies 

Medium Above 25,000 & upto 75,000 
copies 

Big Above 75,000 copies 
(viii) Once the entitlements are decided by the RNI, backlog in servicing 

of newsprint be avoided. 
The recommendations of the Kelkar Committee in Step No. II relating 

to long term policy framework have been given as follows:""""-
(i) The Long-Term Policy should be to move away from the adminis-

tered pricing and quantitative allocation policy regime by introduc-
ing an OGL import facility to all newspapers with a tariff rate of 
40% with decanalisation. (The members representing INS desired 
this tariff rate to be 20% instead of 40%). Tariff may be 
caliberated with variation in Cif price every year. This policy 
framework should coincide with the first year of the Eighth Plan. 

(ii) Small and medium newspapers to be allowed to import newsprint 
under R.N.I. certification upto a maximum of 50 MT tariff free 
through STC. This policy of SO MT duty free supply to small and 
medium newspaper would imply partial continuation of aIJocatory 
system. If Government can find some other mechanism by which 
small newspapers requiring upto 50 M't are met either from 
imports or from domestic mills (At tariff adjusted ciC prices) 
without having to operate the partial allocatory mechanism, the 
Committee recommends this option. Hence. the Committee recom-
mends that the Government may review the working of proposed 
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partial allocatory system after 2 years. If the domestic and cif price 
differential falls below 25% the partial allocation may be dis-
carded. 

(iii) Glazed newsprint to continue on OGL with 55% tariff in order to 
ensure import substitution. 

(iv) To promote more efficient use of domestic resource use for 
newsprint production, all future expansion should be based on 
renewable resource use, ensuring to the domestic producers an 
effective rate of protection not exceeding 40%. Consequently, the 
current duty exemption on imported pulp would have to be 
reviewed. 

(v) Individual retention price for domestic units to be abolished. 
Market-related pricing e.g. tariff adjusted cif price should deter-
mine the market for domestic newsprint. 

(vi) A separate package of incentives should simultaneously be 
announced for sugar mills to invest in bagasse-based pulp .mills: 
These are 
(a) Total exemption from sugar levy for five years from the date 

of commencement of pulp production. 
(b) Investment decisions for 3 bagasse based plants of 1,00,000 

tonne capacity to be taken in the next two years and 
implemented by mid 8th plan. Possible locations in UP, Punjab 
and Maharashtra. 

(vii) Broad banding policy is recommended to permit paper mills to 
diversify into newsprint production on the condition that they use 
bagasse route pulp at least upto 75%. 

(viii) Continuation of excise duty exemption on newsprint. Whenever 
newsprint· is substituted by white prirrting paper, a mechanism 
should be devised to allow exemption on par with newsprint. 

(ix) A package of incentives to be given to those newsprint producing 
units who use bagasse pulp to the extent of 70%. These incentms 
would have to be in the nature of import duty exemption on 
consumable!. and maintenance spares. For CG, test and control 
instrumentation equipment the import duty should not exceed 30% 
for all newsprint units. 

(x) The Ministry of Information and Broadcasting should approach 
lCAR to explore the potential of Kenaf (Hibicus Cannabis) as an 
alternate source of fibre for production of pulp and paper 
products. The earlier pilot project undertaken by ICAR and 
CPPR.I, Dehradun in 1984 should be reviewed in order to provide 
the feedback for detennining the potential of this alternate source. 
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(Vide Para 2.29) 

Names, language. periodicity GIld place .of publication. circulation claimed by the publisher as 
well 'lIS assessment of RNJ, percentage of exaggeraiioil and period for It'hich debarred from 

fltwsprint allocations. . 

Sl. Name Laapaae Place of Year Claimed AJacued Percent- Debarred 
No. of the Publica- Circula- CitcuIa- qe of for 

Publication tioD don lion EDgera-
lion 

(1) (2) (3) (") (S) (6) (7) (8) (9) 

DAILIES 
1. Champavatee Marathi Becd(Mah) 1987-88 ""79 2503 79% 1 year 

Patra 

2. Sandhya Marathi Punc(Mab) 1987-88 "974 3610 37.48% 6 MontN 

3. Crown Tamil Madras 1987-88 l2234 l00s2 21.7% 3 MontN 

". Salar Marathi Chiplun 1988-89 1230S 10392 18.<1% 3 Months 
(Mab) 

S. Gociateer Marathi Nanded 1988-89 18911 110s0 71.02% 9 Months 
Samach.r (Mab) 

6. Yeshwant Mar.thi Latur 1988-89 612S 4843 26.47% 6 Month, 
(Mah) 

7. Prajawani Marathi Nanded 1988-89 14675 10437 40.61% 6 Months 
(Mab) 

8. Lokvijay Marathi Aurlnla- 1988-89 36SO 3204 13.52% 3 Months 
bad 

9. s.maj Mar.thi Kolhapur 1988-89 S71S 3547 6\.12% 9 Months 

10. Prakuh Hindi Calculla 1988-89 ~16 20905 14% 3 Montlla 

11. QtileDS EnaJish Hyderabad 1988-89 20696 18781 10.19% 3 Months 

12. Bhramar Marathi NIIik (MIll) 1989-90 3377 2S22 33.\1% 6 Months 

13. Pumpukar Tamil Madras 1989-90 9079 8103 12.4% 3 MontN 

14. Teleprint News Tamil Madra. 1989-90 11118 11S72 13.36% 3 Months 

U. Madurai Mani Tamil Madurai 1989-90 l1JSS 982S IS.S7% 3 Month. 

16. Azaimabad Urdu Patna 1989-90 11083 6786 63.32% 9 Months 
EqJreIl 

17. Japrakuh Hindi Mirjapore 1989-90 139S8 12362 12.\1% 3 Months 

18. Navaaadu Kannada Hubli 1989-90 1~ 10023 49.92% 6 Months 

19. Sanjevani Kannada Banplorc 1989-90 18768 1~2 21.S". 3 Months 

PERIODICALS 

1. MaIIoIw Marathi I'Imc 1987-88 9712 4712 106.11% 1 Year 
For1Diahdy 

2. Nalwari Tamil Plane 1988-89 18477 1"S66 26.85% 3 Months 
Monthly 

3. Deabdoot Marathi Nilik 1989-90 29034 26147 11.04% 3 MoatIII 
Faviwlr Weeldy 
Avarani 

S1 



D~taJls of newspap"s dtburrcd for Nt'wsprinl allocation during tht last thrtt ytars due 10 

~xaggt',ation of circulation claim 

Year 

I·DtIilin 
1987-88 

1988-89 

19119-90 

Total: 

U·I'niodicals 

1987-811 

1988-89 
1989-90 

Total: 

No. of NcWll-
papers 

3 

9 

7 

19 

3 

Three months 

4 

4 

9 

Debarred for 

Six months Nine months 

52 

3 

2 

6 

2 

2 

3 

One year 
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APPENDIX V 
STATEMENT OF RECOMMENDA nONS AND CONCLUSIONS 

S1. 
No. 

1 

1 

2 

Para Ministry 
No. .' concerned 

Conclusion/ Recommendation 

2 3 

1.86 Min. of 
I&B 

1.87 -do-

4 

Distribution and consumption of newsprint in the 
country comes under the purview of Essential 
Commodities Act, 1955 and is therefore regulated by 
Newsprint Control Order of 1962. The factors 
underlying control over newsprint are twofold: heavy 
dependence on imported newsprint and the perennial 
shortage of foreign exchange. Though efforts have 
been made to enhance indigenous productidn of 
newsprint, the existing level of production i.e. 
3.36 lakh tonnes fell short of the requirement by 
2.26 lakh tonnes during 1990-91, which had to be 
imported. In this context the Committee are 
informed that proposals for production of additional 
3.<14 lakh tonnes in the public sector have been 
cleared by the Government. However. if 7% rate of 
growth in the consumption of newspnnt, projected 
during 19905. is taken into account imports of 
newsprint will continue to remain at a significantly 
high level of 2.72 to 5.76 lakh tonnes per year 
depending upon the actual time-lag in the 
commencement of production by the three newly 
approved newsprint mills. This will. obviousl y , 
involve heavy foreign exchange outflow. 

The Committee note with concern that even 
though domestic newsprint industry is considered to 
be efficient in conversion costs. it is costlier than the 
imported newsprint by about 30% owing to poor 
quality of raw material used viz. Bamboo and hard 
wood. The position is further accentuated by the fact 
that for India the ecologial costs of promoting a 
wood-based newsprint industry can be unacceptable. 
Although production of newsprint from bagasse has 
provided a feasible option to the country, sufficient 
production capacity is yet to be establisbed. 
Therefore it is evident that import substitution is. at 
present, be. set with inherent limitations and cannot 
be pursued beyond a point. In this context the 
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1.88 Min. of 
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55 
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Committee also observe that owing to various factors 
including the price and quality. newspaper industry. 
by and large. prefer imported newsprint to the 
indigenous. to the extent that the newspaper 
allocation policy has over the years been aimed 
largely at enforcing consumption of indigenous 
newsprint along side the imported newsprint. The 
Committee. therefore. find it difficult to brush aside 
the prognostication that the import-orientation of the 
newspaper industry is likely to continue in future. 
This can have two serious consequences: higher 
international prices of newsprint and the forced 
consumption of domestic newsprint as a continuing 
feature of the Newsprint Allocation Policy. The 
Committee are convinced that this situation is fraught 
with considerable risk because it would not be in the 
national interest to have a growing and a vigorous 
press media depending continuously on the vagaries 
of international market as also of the uncertainly of 
the balance of payment situation in the country. On 
the other hand control over consumption of 
newsprint. howsoever indirect and well meaning. is 
likely to be perceived. and not too unjustifiably. to 
be militating against the freedom of Press that is so 
essential for free flow of news, views and 
information. 

According to the Kelkar Committee which was set 
up to examine the Newsprint Allocation Policy the 
quantitative restrictions implicit in the allocatory 
policy convey wrong signles to both producers of 
newsprint as also the consumers. While to the 
producer it implies cost plus pricing. leaving 
inadequate incentive for COlt reduction to the 
consumer it ensures a virtually tariff-free import; thus 
encouraging profilgacy in consumption of imported 
newsprint. The Committee are shocked to note that 
although several years have elapsed since Kelkar 
Committee submitted their report Government have 
yet to take a decision on the major recommendations 
of the Committee. The Committee deprecate the 
failure of the Government in implementing the major 
recommendation of the Kelkar Committee that to 
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2 3 

1.89 Min. of 
I&.B 

56 

4 

achieve the underlying objectives of the policy .... 
self-reliance and a free press, there mUlt be • ch ..... 
over from physical to fiscal control in n.waprint 
allocation. 

The Committee are distressed to find that the 
problem of formulating long term newaprint 
allocation policy on the lines sugelted by the Kelkar 
Committee has become difficult due ·to the conflictina 
interest and perceptions of various seaments of 
newspaper industry. While on the one hand of the 
spectrum are big English newspapers dominating the 
national scene. at the other hand are small tiny 
newspapers printed in different Indian languages with 
circulation limited to certain regions or even smaller 
geographical entities. The Committee note that the 
former, represented by Indian Newspaper Society, 
have welcomed the recent decanalisation of newsprint 
while Indian Federation of Small and Medium 
Newspapers have exprssed the opinion that small 
newspapers cannot be bracketed with big newspapers 
in the matter of import of newsprint owing to 
inherent disadvantage suffered by thrs segment in 
regard to geographical location, advertisement 
revenue and financial viability. In this context. the 
Committee are of the opinion that in bringing about 
decanalisatoin of the newsprint and consequent 
changes in the allocatory regime the Government has 
not address itself to the basic problems of import 
orientation in the consumption of newsprint. They 
are of the veiw that without providing a distinct tariff 
advantage to the domestic newsprint industry. 
particularly those units whose production is based on 
baggasse. the position would not iPlprove significantly 
as {oreisn exchansc position continues to be 
precarious. This will particularly affect. adversely. the 
small and medium newspapers who are expected to 
compete with biger newspapers for foreign exchange 
in the open market. In this context, the Committee 
have taken note of various suggestions put-forth by 
the Indian Federation of Small and Medium 
newspapers. They also note that small newspapers 
have expressed themselves in favour of a 
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1.90 Min. of 
I&B 

1.91 -do-

1.92 
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decentralized sales and distribution system in regard 
to indigenous newsprint. 

The Committee further note that under earlier 
policy the newspapers were entitled to get imported 
and indigenous newsprint in the ratio 35:65 except 
where a newspaper required less than 200 MT in a 
year in which case the entire requirement was 
allowed to be met from the imported stock. Although 
import of newsprint has been de-canalised w.e.f lst 
April. 1992 the formula for allowing import of 
newsprint remains virtually unchanged. The 
Committee find that· this formula is contrary to the 
recommendations of the Kelkar Committee which 
had recommended a cut off limit of 50 MT for the 
purpose of 100% import of required newsprint. 
Keeping in view the criteria of 25000 pages for 
treating a newspaper as small. the Committee reject 
the contention of the Ministry that by accepting this 
recommendation the interest of the small newspapers 
would suffer because 50 MT is more or less sufficient 
to sustain a newspaper of this size. The Committee 
therefore feel that in respect of newspapers 
consuming more than 50 MTs there is no justification 
of allowing entire newsprint to be imported. On the 
countrary it merely perpetuates the vested interest of 
news-papers in showing their consumption below 200 
MT mark. 

The Commitlee are also aware that de-canalisation 
of newsprint. in isolation from other policy reforms 
such as reduction in the cut-off limit of full 
requirement of newsprint and fiscal measures to 
make indigenous newsprint competitive, does not 
solve the basic problems underlying the newsprint 
Allocation Policy. Moreover. the Committee believe 
that control over newsprint allocation becomes 
meaningless when import of newsprint has been 
decanalised. In their opinion Government policy 
should be to move towards a situation where 
newsprint is a totally decontrolled commodity and t~e 
required protection to domestic newsprint industry is 
given through fiscal measures and market mechanism. 

Considering the unwillingness of STC to continue 
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importing newsprint for small and medium newspaper 
even after its decanalization and in absence of any 
other alternative institutional arrangement for the 
purpose, the Committee expert the Government to 
help this segment of the newspaper industry to 
overcome handicaps it will face under the new 
dispensation. For this purpose, the possibility of 
persuading the State Government Undertaking to 
step in as importers of Newsprint may be explored. 

The Committee are also unable to appreciate that a 
newspaper, the requirement of which exceeds 200 
MT mark, only marginally. ought to be subjected, to 
a 1 :2 ratio thus loading it with a serious cost 
disadvantage. In this regard, they feel that the 
assertion of Secretary of I&B that there has {(') be a 
cut-off point somewhere appears to be the question. 
In their opinion the whole point, in fact. is to bring 
about rationalisation in the application of 1:2 ratio. 
The Committee are of the view that this ratio should 
be applied only in respect of quantity drawn by a 
newspaper over and above the out-off mark. 

The Committee find that large n~wspapers with 
multiple editions have been critical of the provision in 
the Newsprint Allocation Policy for dubbing the 
circulation figures of all such editions for tbe purpose 
,)f dct~fmining the quantum vf imported newsprint 
su~h nt:wspapers are entitled to'. The Indian 
Newspapers Society (INS) have termed this as unfair 
on variolls counts. The Committt!t:, are not inclined 
to agree with the view point expressed by INS even 
though it can be conceded that by having many 
smaller establishments for different individual 
editions, the newspapers do have to bear greater 
cn~;s to some e>.1ent. The Committee have a sneaking 
doubt that the liberal cut-off mark of 200 MT 
adopted by the Government for the purpose of 
allowing import of the entire requirement of a 
newspaper has created a vested interest among 
newspapers to remain small so as to avail, of cost 
advantage it ensures under the present dispensation. 
They are, therefore of the view that if the cut-off 
limit is reduced, a large many problems on this 
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account would disappear and that the practice of 
having multiple editions and the proliferation of titles 
under the banner of single newspaper group would 
also become irrelevant. Thus. while the Committee 
are inclined to accept that clubbing of newspapers is 
a necessity. they simultaneously urge the Government 
to give serious consideration to their recommendation 
for scalling down the cut-off limit for meeting the 
entire newsprint requirement from imported stocks. 
The Committee find that even though the present tax 
laws do not protect domestic newsprint industry. 
certain incentives like exemption from Central Excise 
Duty and facility of importing raw materials are 
nevertheless available to it. The Committee are 
pursuaded to accept the view that even though most 
foreign countries have not levied customs duty on 
import of newsprint it is necessary to do so in India. 
in order to regulate the consumption pattern. They 
are also aware that for medium and small newspapers 
partial and full exemption from Customs Duty :s 
available. 

Glazed newsprint is entirely imported partly 
because it invites no import duty and partly because 
there has been no attempt at import substitution on 
glazed newsprint. The Committee are dismayed that 
though Kelkar Committee had recommended a tariff 
level of 55%. Government after uns.Jlcce~fully 
attempting to impose of 30% ad Valorem 'duty and 
then reverting to the old duty df Rs.5SO metric 
tonnes has removed customs duty altogether in the 
Budget for the year 1992-93. 

Wastage in consumption of newsprint is inevitable 
though subject to certain norms. The Committee note 
that on the basis of Ketkar Committee 
recommendations Government have raised the 
wastage from 5 to 7%. The Indian Newspaper 
Society. however. considers it as "woefully 
inadequate". Basing its assertion on a certain study 
by Indian Standards Institution the Society has 
demanded the acceptable wastage norm of 10%. 
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1 2 3 4 
Recommendations 
11 1.96 -do-

(1) 
The Committee 
recommendations : 

make the following 

12 1.96 
(2) 

13 1.96 
(3) 

14 1.96 
(4) 

15 1.96 
(5) 

The Government should adopt a policy regime 
which can keep dependence on imported newsprint 
within manageable limits. To this end all efforts 
should be made to ensure that the new newsprint 
units which have been approved recently reach 
production stage without any delay. 

-do- The recommendations of the Kelkar Committee in 
regard to long term policy on newsprint should be 
implemented without any further delay and a 
newsprint allocation regime based on fiscal cqntrol 
ushered in so as to minimise import orientation of 
newspaper industry. Such policy changes may be 
brought about as will facilitate total decontrol of 
newsprint within a definite time frame. To encourage 
greater indigenous production of newsprint all the 
necessary incentives may be given for promoting 
bagasse based newsprint units. 

-do- In order to encourage consumefs as well as 
producers in moving away from excessive dependence 
on imported newsprint inherent bias underlying 
existing tariff policy in favour of the imported 
newsprint should be eliminated. To this end 
appropriate changes in the tariff may be undertaken 
so as to give a clear price advantage to the 
indigenous newsprint so long it is environmentally 
compatible ad ecologically harmless. 

-do- The environmental and ecological aspects of 
promoting newsprint industry in the country may be 
examined indepth and a definite policy laid down for 
implementation. . 

-do- The Ministry should assist small and medium 
newspaper in setting up Newsprint Consumer 
Cooperatives so that they are able to enjoy the same 
economies of scale as would be enjoyed by bigger 
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16 1.96 
(6) 

17 1.96 
(7) 

18 1.96 
(8) 

19 1.96 
(9) 

20 1.96 
(10) 

21 1.96 
(11) 

22 1.96 
(12) 
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4 
newspapers. Simultaneously. the possibility of 
persuading the State Government Undertakings to 
step in as importers of newsprint may also be 
explored. 

-do- Efforts should be made to make indigenous 
newsprint available to small and medium newspapers 
at various regional locations. 

-do- The cut off mark for importing full requirement of 
newsprint may be brought down to 50 MT as 
recommended by the Kelkar Committee. 

-do- In respect of newspapers entitled to newsprint 
more than the cut-off limit consumption of domestic 
newsprint may be enforced only in respect of 
newsprint required over and above the cut off limit. 

-do- Customs duty on glazed newsprint should be 
enhanced to a level whi.:h is compatible with the 
objectives of Long Term Newsprint Allocation Policy. 

-do- Government should further review the wastage 
norms in consumption of newsprint in consultation 
with lSI and BICP. 

-00- Government should formulate a long-term po.icy 
for encouraging indigenous production of newsprint 
based on cheaper raw materiel like bagasse. raw jute. 
jute sticks etc. as the country cannot remain 
dependent 011 the import of newsprint for all times to 
come particularly when the demand for n(wsprint is 
bound to increase in the coming years. The 
Committee also desire that research and development 
effort should be stepped up and directed at 
indentifying such plants/trees which can be used as a 
cost effective raw material for production of 
newsprint. They also desire that as and when 
identified these trees may be popularised under 
'social forestry scheme'. 

-do- The Committee wQuld also like t(l know whether 
some paper mills are producing paper similar to 
newsprint by using waste paper as raw material and 
whether this paper can be brought under the purview 
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of Schedule I. of Newsprint Control Order in order to 
enhance the supply of indigenous newsprint. 

-do- The Committee note that the Regiltrar of 
Newspapers helps in formulation of Newsprint 
Allocation Policy and is also reponsible for its 
implementation and mointoring. In this endeavour he 
is reql,lired to caordinate with various other Ministries 
and agencies of the Government. The Committee, 
however, have not been apprised clearly whether 
RNI has been accorded appropriate status aAd 
independence of action to enable him to perform his 
duty of coordination effectively. As ~egistrar of 
Newspapers iii an attached organisation of Ministry of 
Infonnation and Broadcasting, it is obvious to the 
Committee that the interaction with other Ministries 
and agencil!s of the Government takes place through 
the Ministry f)f Information and Broadcasting thus 
making the chain of communication more don gated 
and the task of coordination more complicated. 

The Committee find that Registrar of Newspapers 
of India is essentially a creation of Press and 
Registration of Books ~PRB) Act, 1867 and is 
required to perform certain statutor1--functiolls apart 
from the implementation of Newsprint Allocation 
Po)M:y. They are inclined to believe that the 
disproportionate attention of RNl ill" :trds non-
statutory functions over the years have rl'~ulted in 
relative neglect of the statutory funeti"ns of this 
organisation such as registration of newspapers, 
verification of circulation figures etc. It is obvious 
that implem::ntation of Newsprint Allocation Policy 
was entrusted to the RNI keeping in view the 
administrative advantage he had in this regard 
through pcrfonnance of these statutory functions. 
The Commlltee therefore, conclude that RNI has not 
been able to cope up with its primary task of 
registering newspapers and verifying circulation 
figures thereby weakening the very rationable on the 
basis of which implementation of Newsprint 
Allocation Policy has been left under its care. The 
Committee would like to express their unhappiness at 
this. apparent imbalance in the functioning of RNI 

*nw 44 
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and the delay in correcting the same. They have, 
however, been informed that Press and Registration 
of Books (PRB) Act is being amended to streamline 
and simplify the functions and procedure of RNJ. Bill 
has since been withdrawn. 

-do- The onus of registration of a newspaper / periodical 
lies on the publisher. The Ministry have stated that 
after all legal formalities have been completed and 
required documents have been submitted in one lot, 
newspapers can be registered in a week's time. The 
Committee, however, regret to note that this happens 
very rarely. Invariably the process takes a longer time 
and in some cases it even takes years to decide. The 
Committee find that this is mainly on account of non-
availability of titles as almost 2 lakhs titles stand 
blocked with the RNI as of now, resulting in a 
situation where people have to go to RNI again and 
again, with a new title which can be approved only if 
it has not already been blocked by someone. 
Phenomenon of blocking becomes evident if one 
considers that only 27054 newspapers have been 
registered with RNI upto the end of 1989. Blocking 
of titles is apparently due to certain lacunae in the 
PRB Act. The Committee are distressed to note that 
blocking of titles has held up registration of a large 
number of newspapers. 

-do- The Committee find that 1917 Newspapers/ 
periodicals--big, medium and small were allocated 
15119.40 MTs of glazed and 12432.31 MTs of 
Standard Newsprint (5276.30 MTs imported and 
7156.01 MTs indigenous) during 1990-91. Out of this 
quantity allocated, 1379.18 MTs of imported Glazed 
Newsprint (rate Rs. 17772 per MT) and 2000 MTs of 
imported standard newsprint (rate Rs. 11349 per MT) 
costing Rs. 4.72 crores in foreign exchange was lifted 
by the publishers towards the initial quota for 1990-
91. From the State-wise details, the Committee note 
that the maximum number of newspapers/periodicals 
to whom the newsprint was allocated, was from Bihar 
(446) followed by Tamil Nadu (288), Delhi (243), UP 
(184), MP (172) and Karnataka (131). As regards 
allotment of most of the glazed and indigenous 



1 2 3 

26 2.40 

27 2.41 

64 

4 

newsprint during the last quarter of the year. the 
Committee are surprised to note the reply of the 
Government that "It is a publisher of a newspaper/ 
periodical. who decides when he wants to approach 
the RNI for the allocation of newsprint and even if 
many of the publisher approach RNI during the last 
quarter for allotment of newsprint, he has to make 
allocation". The Committee are unhappy over this 
state of affairs. 

-do- The Committee have also been informed that para 
7.5 of the Newsprint Allocation Policy for 1990-91 
provided that only regular periodicals, which had 
multi-colour printing requirement might be allocated 
glazed newsprint subject to foreign exchange 
availability and the fresh applications were to' be 
considered on merits. However, as per para 4.4(a) of 
the Policy a fresh applicant was to be given a initial 
quota of newsprint for four months as determined by 
Registrar of Newspapers for India upon his 
satisfaction of the projection of circulation by the 
applicant subject to a maximum of 10,000 copies. The 
office of RNI allocated initial quota of Jlewsprint for 
four months only on production of specimen copy of 
the Newspaper / periodical alongwith the requisite 
application and the Newspaper was given 5 MTs of 
imported variety and balance in indigenous as was 
applicable. The Ministry of Information and 
Qroadcasting have admitted that even this small 
officer towards initial quota attracted a large number 
of applicants. The Ministry have however stated that 
this trend was arrested during 1991-92 by de-
clubbing, byweeklies, tri-weeklies from periodicals 
and treated on par with dailies. thereby making them 
ineligible for the allocation of glazed newsprint. The 
concept of initial quota was also dispensed with and a 
fresh applicant was required to get itself registered 
with the RNI and run on its own for atleast one year 
before making the application for allocation of 
newsprint. 

-do- The Committee are disappointed to find that even 
though. over 27000 newspapers have been registered 
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with the RNI. circulation figures are apparently 
known in respect of 6858 newspapers only. The 
Kelkar Committee has pointed out that only about 
10% of the newspapers in the country approach RNI 
for allocation of newsprint. The Committee are of the 
considered view that this situation cannot but pose 
serious difficulty in projecting the demand for 
newsprint on a realistic basis. Besides it also indicates 
the existence of a market outside the newsprint 
allocatory regime. The Committee also note that 
owing to staff limitations RNI is not in a position to 
verify the circulation figures of more than 600 to 800 
newspapers in a year. The Committee cannot but 
express their deep concern at the. lackadaisical 
approach of the Government ·towards the problem 
despite the Governemnt being aware of this 
distortion in the allocatory regime. Nobody seems to 
have been penalised so far for not furnishing or 
furnishing in correct circulation figures to RNI. The 
Secretary, I & B attributed this to the inability of 
RNI to implement the law as, according to him, it 
was not possible to do the policing envisaged in the 
law. The Committee are deeply perturbed over the 
above state of affairs and are amazed at the 
complacence shown by the Government in this 
regard. However, they hope necessary legal and 
administrative measures will be adopted to overcome 
this unedifying situation. 

Recommendations 
The Committee 

recommendations : 
make the following 

The Ministry of Information and Broadcasting 
should examine as to how effectively the Registrar of 
Newspapers in India (RNI) in its present status and 
organisation, is able to coordinate effectively with 
various other Ministries for smooth and speedy 
implementation of the Newsprint Allocation Policy. 

-do- The Government should take immediate steps for 
rectifying the present functional imbalance in the 
office of RNI and accord due importance to its 
statutory functions. For this purpose human and 
financial resources commensurate with its task may 

._----_ ...• __ ... __ .. ---
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be given to this organization. 
-do- PRB Act may be amended with a sense of 

urgency in order to simplify the procedure for 
registration of newspapers. Simultaneously the 
registration work may also be decentralised to make 
it an easy exercise for newspapers spread in the 
length and breadth of the country. The PRB Act may 
also be amended so as to obviate the blocking of 
titles. 

-do- Immediate steps. legal as well as administrative. 
should be taken to make the verification of 
circulation figures regular, effective and 
commensurate with the overall magnitude of 
newspaper industry so as to make estimation of 
newsprint requirement in the country realistic and to 
discourage the sale and purchase of newsprint outside 
the allocatory regime so long as Newsprint control 
order remains in-force. 

-do- The Audit Bureau of Circulation may be made 
more independent and broad based and oits working 
methodology be modernised appropriately in order to 
have an effective assessment of ci~culation figures of 
newspapers. 

-do- The G(wernment should devis~ a suitable 
method to ensure even flow of glazed/standard 
newsprint to the publishers of the newspapers/ 
periodicals. 

The impact of the policy changes introduced 
during· 1991-92 and in the beginning of 1992-93mllY 
be studied particularly in regard to elimination of 
various malpractices like bogus consumption and 
alleged sale and purchase of newsprint outside the 
allocatory regime. The results of the study may be 
intimated to the Committee within a period of six 
months. 

__________________________ • __ "'''0 
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